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LEGISLATIVE ASSEMBLY. .... ",' 

Wedne.day, 98th F.bf'UG'Y. 1940. 

The Aseembly met in the Aaaembl, Chamber of the Council Bouse 
at Eleven of the Clock, Mr. President (The Honourable Sir Abdur 
Rahim) in the Chair. 

STARRED QUESTIONS AND ANSWERS. 

(a) ORAL ANSWDS 

APPOINTIID'T 01' ColfTBOLLKB8 OB Luuolf ODJOBBI 1'0. IJrDtT!TBDD8 AlQ) 
Colf0BBlf8. 

m. *Kr. Muhammad .auman: (a) Will the Honourable the Leader of 
the House be p)eased to state the industries and concerns for which 
Controllers or Liai.on Officers have been appointed by the Supply De-
partment of the Government of India? 

(b) What B1'e their terms of remuneration? Will the Honourable 
Member please state the names of the individuals w--ith those terms? . 

(e) Will Government please atafle the names of the persons appointed 
as Controllers or Liai.on Officers, aud enumerate the concerns and indus· 
tries for which they have been appointed? 

(d) V.rhat are the powers and duties of officers so appointed? Will 
Government please state these separately in each case? 

fte Il_oarable Sir )Ioh""mld. Za!raIl&b Du.: (a) (i) Steel; 
(ii) Jute; 
(iii) Engineering; 
(iv) Leather and Tanning; 
(v) Woollen; 
(vi) Petroleum; 
(vii) Dyee. 
(b) The appoi.ntments carry no remuneration. 
(c) (1) Steel, Mr. J. C. Mahindra, Adviser. 
(2) Jute, Mr. P. S. Macdonald, Controller of Purchase. 
(S) Engineering, Mr. P. F. S. Warren, Adviser. 
(4) Leather and Tanning, Mr. A. C. Inskip, Liaison Officer. 
(5) Woollen, Mr. W. R. Weott, Adviser. . 
(6) Petroleum, Mr. L. C. Buss, Liaison Officer. 
(7) Dyes, Mr. A. F. Finlow, Adviser. 
(d) Their duties are to advise the Department of Supply on matters 

connected with the Industry, and to act as Liaison Officers between the 
Department and individual industrial concer~s. 

( 783 ) 



LBGISLATIVB ASSJUlBLY [28TH FD. 1940 

1Ir. Mnhamm'4 ...... : May I know wl:iat ",ere the chief considera-
tions which weighed with the Government in selecting these individuals. 
Werf\ they based on merit. 01" experience of the individuals, or they were 
selected as a matter of favour? 

.. B.oarable 8Jr ...... m.'4 ZafraDIh BaD: Favour in what 
respect' 

• IIr.Mubammad •• 1IID&Il: In selecting the particular individuals? 

'!'be H01I01Ira1tle lir .vbam .... Za&nllIah Du: If the Honourable 
Member will wait till the reply to another question, wmcIl is down this 
morning, is given, he will find that the selections and appointments in 
mOflt of these cases were mad'e after eonsulting the industries concerned. 

".,Kabunm'4 ... umaa: Regarding the leather industry. may I know 
what were the associations or COD('erns consulted? 

'ne :BoDourable IIr Jlubammld Zafrullah· lDwl: I am answering a 
question with regard to that. The Honourable Member had better wait till 
then. 

1Ir. LalcbaDd ".,,&1ral: May I know, Sir, if these industries had any 
controllers before, if not is it on account of the war that control is being 
·exercised, and whether the industries have agreed to such controllers being 
appointed to control the indultries? 

Ifhe lIoDour.ble Sir Jlubamm'4 Zafru11&b BhaD: I doubt whether the 
Honourable Member is himself aware as to what exactly he wants· to know. 
I have not said that these· industries are being controlled. 

JIr. LalchaDd "."alra1: These officers are called c6ntroDers, and I 
would like to know what they are going to control, and if they are going 
to control the various industries, why has this step been taken now nnd 
why have these people been appointed as there were no such officers 
before? 

The Honourable Sir Jlubammad Zafru11&h BhaD: I have in answer to 
port (d) of the question said why they have been appointed and what their 
functions are. None of them is a Controller of any industry. 1 have not 
said that they are Controllers of any industries. 

Mr. LalcbaDd ".valral: May I also know if the industries have a.greed 
to the appointments of these CoIttrollers as the Honourable Member said 
that the industries have been consulted? ' 

The Honourable Sir Jlubammacl ZIb'ullah DaD: Not only ~re they 
consulted, but in most cases they suggested who the particular Liaison 
Officer or Adviser should be, and I may perhaps try to help the Honourable 
Member,-I cannot do more,-with regard to the ~n s on he has fallen 
into &1 to control; one of these gentlemel). is called th," CQnq-ol\er of 
Purchase., but he does not control the industry. 

Dr. Sir Zi&uddlD Ahmad: Who appoints these Controllers, whether the 
HODPurabie Member in charge or __ :pirectar of the ,Stores Department? 



STARRED QUBSTIONS AND ANSWERS 

fte' HoIlourable Stzv.bammad ZI.fnIIIrb DaIl; Which Controllers? 

Dr. 8Jr ... 1IIIIldia Abm'CI: Who appoints the Controllers? 

The HollCMll'loble Sir Klibamm'CI ZatnIBall DaD: Who appoints whom? 

Dr. Sir Ziauddln Ahmad: Who appoints the Controllers? 

The HODourable Sir Mubammad Zafrullah 1Dwi: Who appoints whom? 

Dr. Sir Zlauddln.Allmad: The Liaison Officers and the Controllers men-
tioned in the reply just given to the House? 

The Honourable Sir Kuhammad Zafrullah DaD: As it has been 
rCJleatedly explained to Honourable Members, the arrangements inside the 
Department as to who exercises particular powers cannot be disclosed and 
in any case it is no concern of the House. 

Dr. Sir Ziauddln Ahmad: Do I understand then that the Honourable 
Member who is supposed to be incharge, but who is not actually in charge 
of this particular Department, has no responsibility for these appointments? 

The Honourable Sir Muhammad ZafruUah Khan: IthJnk my last 
answer wn3 ~r ec  clcllr; I said it waH nc s ne~ of the House to find 
that out. 

Dr. Sir Ziauddln Ahmad: Is it not the business of the House to find out 
who exercises the power, 8S to whether it is exercised by the Honourable 
Momber or the Director .... ? 

The Honourable Sir Kuhammad Zafrullab. 1Dw1: It is no business of 
the Honourable Member. '1 am here to answer questions 'with regard to 
t,he Department. That is all that the Honourable Member need know. 

Dr. Sir Zlauddin Ahmad: And also o~ its efficiellcy. ,May I understand 
what you mean? 

The Honourable Sir Kuhammad Za.fruUIb JCwl: I cannot give the 
Honourable Member an understanding; that is beyond my powers . 

.Al>POINTMENT OF CONTROLLERS OR LIAISON OFFICERS FOB INDUSTRIES AND 

CONCERNS. 

128. *1Ir. Kuhammad Bauman: (a) Will the 'Honourable the Leader oi 
t.he House be pleased to state whether the industries for which Controllers 
or Lini80n Officers are appointed were consulted? 

(b) If the answer to part (a) be in the affirmative, will Government 
please state in detail'the method adopted by the Supply Department for 
Buch consultation? ' 

(el Were the Commercial oz:gw;Usations. likt'the e~  Chambers of 
Commerce, consulted for the, purpose? If not, why not? 

(d) If the reply'lio part (c) be in the affirmative, will Government please 
state the details togethpr with the names of such commercial organisations? 

A2 



'186 LBOIILATIVS UIBIIBLY [28TH FD. 1940 

Be BaIao1Irable IIr llUamme4 ZIbIIU JDian_:. (a)· Yes, exoiptin the 
case of the petroleum and dyes industries, where the ofters of the Burmah 
Sbell and Imperial Chemical Industries to malre oticera .aftllabl8 for the 
purpose have been accepted. In these two cases, owing to the predomi-
nant ahare of these oompui81 in the· induatry r it was OOI1lidered that they 
alone were in a position to render the auistance required. 

(b) The appointments were made after consUltation with, and with the 
unanimous approval of, representative meetinp of the principal nrma 
engaged in the industry. • 

(el and (d). In the cue of industtiea which have orpnr.ed aaociatioDa 
the appointments have the approval of these' associations. It has been 
considered more s s c~r  to proceed in consultation with tb.e particular 
, ~ s r  whose interests were involved rather than with the more general 
~ ons such as Cbambers of Commerce. -
~ . 

Dr. SIr ZlauddlD Ahmad: With regard to all these appointments of 
Controllers and Liaison Officers, with the u('ept;ion of the iron and steel 
industry which is entirely in the hands of Indiana, how JIlany of these 
oftioors are bdiana'l 

fte ~ SIr M1Ibammed ZaIral1aIL DaIl: I have read out the 
&&mea of the Liaison Officers, Advisers and Controllers. 

Dr. lir ZI .. ddlD Ahmad.: Did he notice bow many of them were 
Indianp? Even hide and skin given to non-Indian. 

(No reply.) 

AnoIl!lTliDT 01' Colft'BOu.BBS OB LuIsoN OI'l'lOBBS l'Qf,il1mU8'1'BIBS AND 
ColfODN8. . 

1M_ .JIr. Muhammed .a1UD&ll: (a) Will the Honourable the Leader of 
the House be pleased to state the commodities for which "Controllers·· have 
been o n~  by the Supply Department? 

(b) What i. the total number of ControUera ancl::;LiaMou 10 appointed 
and what; are t;heir names and desipationa'l 

(c) For what other commodities do Govenlment propose to appoint Con-
troUers before April UNO? 

'l'be JIoaoarabIe 8tr Muhammed r .~  (a) and (b). The Hon-
ourable Member is referred to the answer just given to his question No. 
222. 

(e) Further controllers or adviaera will be appointed as need arises, but 
Government are not in a position to say with regard to which particular 
commodities the need will arise by a particular date. 

Dr. IIr Zlaa44bl Ahmad: For certain industries the Honourable Mem-
ber has used the word "Controller'·, and for certain others he haa used 
the word "Liaison Of!icer"; may I know what is the clifterenoe between the 
two? 



STARBBD QUB15T1ONS AND .iN8WERII 7ff1 

!'hi JIoIIoar&b1e Sir lIubammld Z&frnIlah DID: Ob,.iously a Controller 
of Purchase is a person who eontrols the purchase of a commodity, while 
a Liaison Officer merely advises the Department and acts as a liaison 
between the Department and the partieula.r industry or industries concerned. 

Dr. Sir Zlauclclln Abm'C1: Then the Liaison Officer must be a person who 
must. be On intimate terms with the Director? .  .  . 

JIr. PreIldlDt (The Honourable Sir Abdur Rahim): The HOIlourable 
Member can draw his own conelusion. 

Dr. Sir ZlaucI4ID Ahmad: Has the Honourable Member noticed that in 
one industry there is a Controller of Industry, while in the other there is a 
Liaison Officer. .  . 

'llr. lIuhammad .aumUl: In explaining the method adopted t,c, find out 
t,he names of the particular individuals appointed for these posts, the 
Honourable Member has told us which industries were consulted, but he 
bB'!l not tola us which associations or firms were couulted with regard to 
leather and skin industry. 

The lIcmonrable Sir Muhammad ZafruUah lDl&n: If you will permit me, 
Sir, I can read out the names of the firms consulted .... 

1Ir. Prllldlllt (The Honourable Sir Abdur Rahim): Is it a long list? 

fte lIcmOnrable Sir lIuhammld ZafrnlIah DIa: It is two typed pages. 

1Ir. PruldlDt (The Honourable Sir Abdur Rahim): Then it,. can be laid 
~ the t"ble. . 

III. Muhammad .&1IDWl: What were the considerations that weighed 
with the Government in selecting this pazoticula.r officer to look after the 
interests of the leather and skin industry? 

fte lIcmonrabl. Sir Muhammad Z&trnllah JDIaIl: I have explained that 
the appointments or selections were made, except in the two cases specifi-
cally referred to,. after consultation with the firma concerned, and every 
ODA of these appomtments was made on the unanimous recommendation of 
the firms concerned. . 

1Ir. Muhammad _Auman:· Then most of the firms recommended 
Europeans? 

The lIoDonrabl. Sir Muhammad Zatrallah DaD: I cannot answer for 
the firms. 
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r~ JIg ..... '" ...... : That depew upoai naCI lmportaD.ce the 
Honourable Member attached to partioular firms. . 

Dr. Sir Zlallddln Ahmact: Did not the Department of Commerce in the 
OO"ernment of India know very well who are ~ e best firms in hides and 
akina, but in spite of their knowledge they did nqt take the, man who ha. 
got the highest position and experience .in that, bQt they selected another 
person simply beeauae he was a European? 

Kr. Preatdlll' (The Honourable Sir Abdur Rahirn): The Honourable 
Member is not asking a question. 

'ft, 1I0D0Urabl, Sir •• ammad ZafRll&h DaIl: The gentleman to 
whom the Honourable Member refers approached me in the matter and I 
told him that if the industry concerned could malee an alternative recom-
mendation On which they were agreed, I would pay every attention to that 
re.commendation and ~ confessed that they could not agree among ~

selves. 

Dr. Sir Zlallclclta Ahmad: This is the best way of evading the question 
-tbat is what the British Government are already doing: "You agree 
among youraelve!1, and we shall give you Dominion Status tomorrow." 

fte Honourable Sir Kuhammid ZatnUah JDLIIl: If you cannot agree, 
what is to be done? 

Dr. Sir ZlallddlD Ahmad: Status quo. 

-lIr. PnIldIllt. (The Honourable Sir Abdur Rahim): Next questiOn. 

TatiTJO:NT 011' MuSLDI EMPLOYBBS IN THB DEPARTMENT 011' EDUCA'1'IO){, 
IlBALm ABD LANDS A){D ITS ATTACBBD OnICES. 

·111. *JIAlvl Kuha.mld Abdal GIlaal: (a) Will the Seeretary·· for 
Education, Health and Landa kindly state whether the Muslim Right' 
Protection Board and a deputation of the Muslim League 'Party submitted 
representations last year regarding treatment.  to Muslim employees in the 
Department of Education, Health and Lands. and ita attache,d offices? 

, '0 " 

(b) Will he kindly lay on the table capias of those representations and 
of correspondence OIl the subject with the Boe.rd? 

Sir Glrla ShaDkar B&Ipa.t: I would invite the Honourable Member'. 
attention to the reply I gave to Mr. M. Ghias,\lddit,t's s,tarred . qUeftion 
No. 968 on MarCh 10, 1989. The Honourable Member in 'cnarge of Educa-
tion, Health and Lands, received a deputation of some Muslim Members 
of the Assembly on 10th November, 1988, and a copy of the letter address-
ed by the Department to the President, Mualima' Right" Protection Board, 
is placed on the table of the House. 
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No. D. ~. 

GOVERNMENT OF INDIA 

Departmnt of EducatioD, Health Mld JADdI. 

N.VI Dellli, til. 10tll ..tpril, 19$9. 

From 

To 

Sir, 

G. S. BOlman, Esquire, C.I.E., I.C.S., 
Deputy Secretary to the Government of India, 

Khan Bah.dar Haji Rahim Baksh, 
Preeid.m, . 

Muslims' Rights PrOtection Boal'd. 

I am directed to refer to ;your lette,· No. 5&, dated the 8th Karch, ,1939, ild&.eed 
to the Private Secretary to Hi. Excellency the Viceroy. I am directed to ltate that 
thil Department is satisfied of the correctne.. of the ltatements in the Private Secre-
tary's D. O. letter No. 902-G.O.(C), dated 8th/9th December, 1938, addr_ed to you. 
If, however, your Board de.il'8ll to make further reprelentatioDl. the Secretary in 
this Department will be ready to meet onll or two reprelentatives for perlOnal dilcaa-
lion. 

I have the honour to be. 

Sir 

Your mOlt obedient lervant, 

G. S. BOZMAN, 
DeputJr Secretary. 

Dr. Sir Zl&uddlD Ahmad: The Honourable Member knows that a deputa-
tion of some M;uslim Members of the Legislature waited on him and the 
Honourable M;ember in charge and presented their grievances and they 
said they would look into the matter, and a year has passed and we have 
got no reply. 

Sir Glrja ShaDkIr B&jpa.l: The position with regard to that is that the 
Members s.aid that they would ask for another opportuDity for a discussion, 
and, as far as I know, such an opportunity has .not been asked for. The 
grievances which Honourable Members brought to the notice of the Hon-
ourable Member in charge of the Department of Education, Health and 
Lands were those set out in the letter of the Muslims' Rights Protection 
Board and the Muslims' Rigllts Protection Board's letter has been 
answered. 

Dr. Sir Zl&uddlD .Ahmad: The Honourable Member saiq that we had 
asked. for another opportunity and we never wrote about it. I te!ephoned 
several time.s and I wrote to him several times, but there was .no reply. 

Sir Glrja Sh&Dkar B&jpat: I am s~r se  that the ono r ~ e M;ember 
suggests that he telephoned several times and wrote several times; I can 
assure him that there is not one single letter on record in my office. 
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MuSLD18 m I'JDI DnaTJIJI5T o. EDUOATlOlf. lItiLm .um LaDS aD ITS 
A'l'TACllBD OITlCBS. 

S ..... u1'Vl.nbammad Abdul GhaDl: (a) Will the Secretary for Edu-
cation, Health and Lands kindly state how many officers, including ad· 
ministrative officers, there are in the Department. of Education, Health and 
Lands and its attached offices at headquarters, and how mallY of them are 
Muslims, figures for each office to be given separately? 

(b) What is the number of permanent Superintendentd in that Depart. 
ment and attached offices, separately, and how many of them are Muslims? , . 

(c) How many posts are there in the same group of departments carrying 
special pays, and how many of them are held by Muslims? 

(d) 'How many appointments were made in each of these categories, 
tJi •. , officers, administrative officers, superintendents and posta carrying 
special pay, during the last two years and how many of them were filled by 
Muslims (figures for each office to be given separately)? 

air GlrJa Shqbr Bajpal: A statement containing the information is 
placed on the table. 
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Mr ••• hamllW' •• QIDIIl: ,May ,I know .. t least the figures? What are 
the exact figures of the number of ~ s  ' 

SIr GIrj. SblDlrar Bajpal: If my Honourable friend will look at the 
question, he will find that six departments are dealt with. All the figurea 
are there, I cannot CarI',Y them in my head. 

PasoNS PBOJlOTBD J'BOJI Lowu '1'0 FIBST DrvmION IN THB DBPIoM'IIlUfT.OI' 
EDUCATION, HluLTlI AND L&1ms. ' 

11'1. ·Mavln Kubammy Abdvl GhaDl: Will the Sacree&ryfor Educa-
tion, Health and Lands kindly state how many men were given IWpartmentai. 
~ o on from lower division to First Division in tbe office of :the ~ 
tie. Health and Lands during the lut five years, and how many of them 
w.;1 Muslims? 

Sir Glrja SbanJrar Bajpal: Three. none of whom was a Muslim. 

APl'OmTJOlilT 01' CoNTBOLLBBS OB 1..:uIs0N OI'J'ICBBS I'OB IlfDtTSTaIB8 AND 
, CoNCEB.NS. ' 

as. ·Sardar Sat Smp: (a) Will tbe Honourable the Leader of the 
House kindly state for which industries and trades, Liaison Officers or/and 
Controllers of purchases, or/and Controllers, have been appointed for the 
,Supply Department giving the community they belong to, the .cooditiOha 
of the appointment of each of them, the trades, or concerns oriDdustri81 

~  reference to which each of them has been appointed, and the duties 
which each of them has been assigned, and the power each of them exer-
ci8ea? 

(b) Is it a fact that the Federation of Indian Chambers of Commerce 
lodged a strong protest against the appointment of Europeans alone as sucb 
Officers or Controllers? 

(c) Ia it a fact that an aaaurance wu held out that each trade or indus-
try or concern will be fully consulted before such appointments, and such 
omcers will be chosen in accordaatYe witb the wishes of the industry, trade 
or concern interested? If 80, will the Honourable Member please state with 
reference to each Controller, Liaison Officer and Controller of purchases, 
as to which industry, trade or concerri. interested (giving the names of the 
firms, business companies, etc.) were consulted, the method of conlulta-
tio'l adopted, the names of the firms, eta .• to whom invitations were iuueci 
in case the method adopted was that of a conference and the names of the 
firtDB, concerns, etc., which were represented at such a conference? 

!'lie ltoaoarabl. air Kab.··ed ZIfndIah Duo:, (a> The Honourable 
Member is referred to the reply I have just given to Mr. MuhammBd 
Nauman's staJ:toed question No. 222. 

(b) No au«$. protesthaa been received by Government. 
" . 

(c) Does D ariae • 

...,.. S ... tq!I.: -May I know what are the conditions of the o n ~ 
meat of each qf these 08iceni? _. I do not think it was referred to in question 
No. 222. ' 
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The Boaoarablt Sir MMl1DJDaI.8&InIIIah-"': I Baidno remuneratiioD 
was being paid to them. 

Sardar SlIlt Smp: I am asking about the conditions of the appoint-
ment of each of these,-what are they to d,.o, how8l"e they to do, when 
are they to do, and what are the duties assigned to them? 

Th. BOD01U'able Sir K'Phaml'Wl Zatrallall DID.: They are to advise the 
Department of Supply with regard to matters that I mentioned in answer 
to part (d) of quelltion No, 2'l'.l. They &re to do it all the time, they are 
to do it to the best of their capacity, and they are to do it in the manner 
that seems best to them. 

Sarclar Baat SIqh: Is it afoot that these Europes.n  liaison officers and 
Controllers of Purchase are doing the same business for which they are 
appointed. and thus, their preference to such appointments lead to their 
monopolisat.ion of the business to themselves at the ~  of other dealers 
in the same commodities? 

The BoDourabJe Sir Jll1hunmtd._ Za(fu11ah JDLan:. The answer to the 
first part of the question is, obviously \)nly thoae people can advise the 
Department who have got some experience of the matter, and as regards 
the 8e,pond part, I think it ia an unfounded inlinuation. 

Sardar ,ant SIDgh: May I know if it is a fact that some contracts 
have ~  given to those very firms which are under these officers who have 
been appointed, for the supply of those goods? 

The Honourable Itr Jll1bammad Zalrullah 1Dwl: Now, the Controller 
of  Purchase in the case of jute, for instance, is the Chainnan of the 'Jute 
Millowners' Association. Obviously the contracts have got to go to the 
owners Of jute mills. Whom else should they go, to? 

Sardar Sut; Singh: May I n~  if they control the purchase, is it the 
int-ention? 

The B01lO1Ir&b1. Sir Mubammtd. ZafrullaIL Dan: Yes. 

1Ir. PnIldlllt (The Honourable SirAbdur Rahim): The Honourable 
Member cannot go into .a11 thOle"questiona over again. Next question. 

AnoDl'THBNT OJ' CoNTBOLLDS OB LuIsON OJ'J'IOBBS J'OB INDUSTBIBS Alm 
CoNOERNS. . 

m. ·Sardar Bant BlDgh: (a) Will the Honourable the Leader of the 
House please state if it is a fact that Liaison Officers for ~  leather, . (ii) 
hide and skins, (iii) wools, and (iv) heavy chemicals, have been appointed? 
If BO, are they all Europeans? If so, what are their qualifications and the 
e o en~s given to eaoh? 

(b) Which aN-the fimu .. ·wbioh \Vers'CIOIlBulte4 before the appointment 
of theae Liaiaon Officers? 
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ft, 1I00000000bi. SIr Mubammld ZafnJIaIl Dul:', <a> and (b). . The 
Honourable Member is referred to the answers just given to his starred 
question No. 228 and to Mr. Muhammad Nauman's starred question 
No. 222. 

Illdar lut IIDCh: As regards emoluments given to them, does the 
Honourable Member mean, when he says that no emoluments are given. 
that no emoluments in the form of commission are given and that inO profit 
either directly or indirectly is made by them out of this job? 

The lloaoanbl. Sir Mubammed Zatra1laIl JDwL: No emoluments by 
~ of salaries or commissions are given to these gentlemen for periormBDC8 
of 'iiheir duties as advisers, liaison officers or controllers. ' 

Dr. Sir ZfauclcUD Abm ... : Have Government assured themselves that 
tbese Liaison Officers do not get commission from those persons among 
whom they distribute these orders? 

The lIoDour&ble Sir Muhammld Zafrvllah Khan: Orders are placed by 
the Department itself. 

Dr. Sir ZiauddID Ahmad: And not on the recommendation of the Liaison 
Officer? 

!'he 1I000ovrable Sir Muhammad Z&frvIlah lDwl: In the case of Con-
troller of Purchase, I believe some arrangement is arrived at satisfactory 
to the industry itself. In other caseJ, orders are placed by the Depart-
ment. 

Dr. Sir Zlaudclln Ahmld: The Honourable Member did not reply to my 
quution. Do these Liaison Officers get some kind of fee. or coll:lmiseion 
for recommending certain individuals of their own trade from whom pur-
chases should be made? 

'1'hI lIoDoarable Sir Mahunmad ZaIraIllh Khan:. I should be consider-
ably surprised if that were so. 

Dr. Sir ZlaacI4ID Abmad: A vicious circle is being created. The Director 
creates persons whom he knows best, the liaison ~ es individuals wb.om 
he knows best, and naturally the honest men are lett out. 

The ~ e SIr Kuhammad Z&!rallaIl Dan: They create Ilobody. 
I have been at pains to explain that these people han been appointed on 
the unanimoua recommendation of the firms carrying on the particular 
kind of business with whom they have to deal, and obviously, if Govern-
ment were not to accept those recommendations, what else were they to do? 
The a.ppointments are satisfactory to the firms, they may not be satis-
factory to Honourable Members. . 

Dr. Sir Z1auddln Ahmad: Were thOle Liaison Officers not in hides and 
skins, but in other industries, appointed on the uDanimous recommendation 
of the industry? 

De IIoDourable IIr .·bammad ZI!ruUIIl Dan: I ofteNd to read out 
the names of the firms. 
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PaoVlSlO. 01' A TAP I'OB UD'lLTDBD W ATKB nr OBmODOX QU.ABTJIBS IN 
NEw DELHI. 

280. ·Bh&1 Parma Band: (a) Is the Honourable Member for Labour 
aware that ta.ps are provided for unfiltered water in the compounds of all 
the bungalows and unorthodox quarters in New Delhi? 
(b) Is he also aware that such water is used, free of cost, for gardening 

nnd other requirements of the respective bungalows and qua::ters? 

(c) Is he further aware that on the location of the Government of India 
Secretariat in Delhi permanently, Government have decided to supply 
khaskhaB tattis in all the bungalows and quarters in Delhi? 

(d) Is he further sware that without a provision of a tap for a s ~ r 
kind of water in orthodox quarters (A, B, C, D, and E type) the staff resld-
ing in such type of quarters would be burdened with additional expenditure 
on account of using filtered water for khaBkhaB tatbis and gordens, etc., in 
making their quarters comfortable for summer residence? 

(e) Is he further aware that if such a waste of filtered water for these 
purposes is not prohibited, Government ~ have to undergo a heavy expense 
to cope with the excess demand? 
(f) Is he also aware that the ecre ~r  staff has by their location in 

Delhi been deprived of many allowances and facilities and that the burden 
of the additional expenditure on account of excess water would be too much? 

(g) Is he prerared to consider the desirability of providing a tap for 
unfiltered water in nU the or~ -odox quarters at an early date? 

(h) If not, why are the tenants of orthodox quarters being treated 
differently? 

The Honourable »twan Bahadur Sir A.. Ramaawami Jludaliar: (a) to (c). 
Yes. 

(d) to (h). I am considering the desirability of providing a tap for un-
filtered water in these quarters. 

Panc:Ut XriIhna Kant Jlala'riya: Is the Honourable Member aware that 
the taps in the unorthodox quarters are generally to be found in hedges 
';"hich serve the purpose of partition between two bungalows or compounds 
and are not of much use to the residents of the quarters? 

The Honourable Dlwan Bahadur Sir. A.. Bamuwami .ud&Uar: 
I regret that my knowledge does not extend 80 far. 

Panc:Ut Krtahna Kant IIalavtya: Will he kindly make enquiries? 

The BanourabIe IX"an Bahad1U' Sir A. ltamuwami Kudall&r: 
If representations are made by those who are ooncerned I shall look into 
the matter. 

Kr. Lalchand :I'.valr&1: May I know from the Honourable e ~r if 
he proposes to supply these taps to those bungalows which have not got 

e ~ 

The llonourable »twan Bahadur Sir A.. ltamaIwaml Kud&Uar! 
I said that I am considerinF: the desirability of that. I cannot put it 
higher than that before a decision is taken. 
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Mr. LalchaD4 BnaIral: Will 'the Honourable Member conaider tlmt 
those that have not got a tap are paying for the water, they are expending 
.over it, and some allowance should be given for that. 

ft. 1IbDourable ntwan Bahadar Sir A. ltamuwaDli K1Idallar;' 
I Km afraid the Honourable Member has misunderstood the position. 
Every house haa got a tap. We are now speaking of taps with unfiltered 
water for garden and other purposes. I said I shall look into the quest.ion 
and see aow far that defect can be remedied. 

JIr. IalchaDd .avalrll: I am referring to clause (f) Of the question 
. where additional expenditure is being spent. I ask why should Dot that be 
given to them in some form? 

'!"he JIoUourable Diw&1l B&hadur SIr .A. Bamalwaml Mudal1ar: 
;'There is no question of additional expenditure at all. 

AUTHORISATION OJ' AN OFFICER OJ' THE SUl'I'LY DBPABTJU:NT TO' BBOOKJIBND 

CANDIDATES J'OB ADDITIONAL WAB ESTA.BLISIDlBNTS OJ' INDUN STOUS 
DBPARTMENT AND CoNTBACTS DmBCTOBATE. 

211. ·Xaalvt Muhammad Abdul Gh&1ll: (a) Will the H:mourable the 
Leader of the House be pleased to state if any officer of the Supply Depart-
ment was authorised to recommend candidates for the additional war time 
establishments of Indian Stores Department and Contracts Directorate? 

(b) How many of the candidates are Muslims? 

The o~ r . Sir JluhAmmad Za.fru1lah Khu:. (a) No. 

(b) The Honourable Member is referred to the stntement laid on the 
table of this House in reply t,o Mr. H. M. Abdullah's starred question No. 
172 On the 24th FebruRry, 1940. 

Kaalvt MUlUiUDad Abdul: Gh&1ll: Mny I know how the recruitment 
has been made up to now? 

The Honourable Sir lIuhammad Zafrullah lD1an: Recruitment has been 
made by the Department." 

][aalvi Xuhammad Abdal Ghani: I wnnt to know whether in making 
the recruitment any particular officer has been authOrised or not? 

fte lIolIDW'&bie SIr Jluhammad Zafrallah Dan: r ca.nnot obviously 
answer that question.  Some officer must have been authorised . 

• aalvi Muhammad Abdal Ghani: May I know whether any protest 
has been made to that particular officer who makes the recruitment. 

'!"he Honourable Sir Muhammad Zafrullah Khan: The first part of the 
question was whether Rny officer of the Supply Department WBS authorised 
t9 reco en c n ~ es for, the ·adciitioDal 'war time' establishments of 
the Indian stores Department and ;the Contracts Direetorate. The anflwer 
was "No". They made their OWD' arrangement.. 
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Maul91 KUuaml4 Abdul GbUal: May I know whether any instruction 
was issued to that officer to give eflect to the Resolution of the Government 
of India of 1984 regarding the representation of various communities? 

Th. lI0u.0urable Sir Kuhall1lD.8d Zafru1lall KhaD: I have aDsweredthat 
before,. nnd 1 believe, later on, on some other day, there is another ques-
tion by the same Honourable Member to that eflect. Why try to anti-
cipate the reply? 

LUlIP SUM GBANTBD ]'OR OJTIOB ~  .AND CoNTmGBNOIBS TO THB 

ADVISBBS .AND Lu.I80N OJTIOBBS IN THB SUPPLY DBPABTlIIlIlNT. 

m. ·Kawl'vl KuJaammad Abdul Ghud: Will the HoooUlablA the 
Leader of the House kindly state if the Advisers and Liaison Officers 
in the Supply Department are granted a lump sum of lb. 1,000 for their 
office establishment and contingencies? 

The Honourable Sir Muhammad ZafruI1ah Bh&1l: There is no fixed 
9;jlownnce for the office establishment and conthigeneies of Advisers and 
Liaison Officers. The allowances are fixed in each case by the Supply 
Department in consultation with the }4'inance Department on a considera-
tion of the needs in each case. . 

Dr. Sir Ziauddin Ahmad: If it ~ proved to the Government that these 
Liaison Officers receive a fee or commission, will they dismiss these 
Liaison ~ers  

The HbDourable Sir Muhammad Zafrullah Bl1an: If it is proved to the 
satisfaction of Government that any particular officer or any other person 
connected with Government is taking bribes, no doubt they will take appro-
. priute action. 

Sardar Sant Singh: May I know if it is a fact. that some lump sum 
. has been fixed for these officers in respect of establishment charges and 
contingencie.s? 

The HODourable Sir Muhammad Zafrullah Khan: That. is exactly what. I 
have ullswered. There is no fixed aHowanee for the office establishment 
aod contingencies of Advisers and Liaison Officers. The allowances are 
fixed in ellch case by the Supply Department in cOllsultation with the 
Finance Department. on a consideration of the needs in each case. 

, Maulvi Muhammad Abdul Ghani: May I know whether any instruction 
has heen issued to the Liaison Officers to appoint persons from various 
communities? 

The Honourable Sir Muhammad Zafrullah Khan: The Liaison Officers 
are expected to make their own arrangements. 

lIIr. President (The Honourable Sir Abdur Rahim): The next three ques-
tions and thr:ir answers will be laid on the table, as they are in excess of 
the Honourable Member's quota. 

,EMPLOYMENT OF SEORETABIAT AfiSIST.ANTS OX RoUTllOl WORK Dr"J:JIE SUPPLY 
, DEPABTMENT. 

tal. ·Kaul91' llullammad Abdul &bud: WUlthe HonoUl'8lMe t.he Leader 
of the House be pleased to enquire. into the employ,ment of Secretariat 
Assistants on purely routine work in the Department of Supply, like the 
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preparation of pay bills, handling of cash, routine oorreapoacience and other 
routine work? If so, why has the Secretariat procedure of using clerks for 
this kind of work not been followed in this Departrnent.?_ 

The Honourable Sir Kuhammad Zatru1lab. Khan: There is no such 
general practice in the Supply Department as the Honourable Member's 
question suggests. But the post of cashier, which is ordinarily filled in 
other departments by a second division clerk, is at present held by an 
Assistant who was taken over from the Defence Co-ordination e r en~ 
in the same capacity. It will be recognised that the starting of a new 
branch in a new organisation requires somewhat ditferant qualification to 
the carrying out of the routine duties of an existing branch. It is the 
intention to hand owr the work of the cashier to a routiDe clerk at an 
early date. 

ST.U'I' J;mOBUITBD IN mB SUPPLY DBPABTJOINT. 

1M. • .. ulvi Muhammad Abdul Ghani: Will the Honourable the Leader 
of the House be pleased to state: 
~ (a) the number of total staff recruited in the Supply Department 

under various categories since August 1989; 
(b) the number taken from other offices; and 
(c) the number recruited directly with special qualifioations warrant. 

iI.g their admittance? 

'!'he JIoDourable Sir Kuunmad Zafrnllah Khan: (a), (b) and Cc}. I 
lay on the table a statement giving the information called for. 

-- I Staff taken from other Directly 

I Total. . ofBoea. recruited. 

--1----------- -----. -----1----
Oftlcera. 

r 18 7 25 I 

I I 

------ -I -------

i 
Superintendent.. I 2 1 3 

----------
A88iatant8. 23 4 i 27 

.' I 
Stenographer.. 7 IS I 12 

I 
r -

Second Divieion Cl8l'k8. , 2 

I 
6 

Routine Divieion Clerks. 215 14 39 

Timber Inspectora. I 1 2 

--- , 
Inferior BtatI'. 18 38 158 
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S'l'd'I'B.ECin:rITBD IN '1'JIE SUPPLY DBPAB'l'JDlft'. 

235. ·.au.lvl KulJammad Abdul GhaIli: Will the Honourable the Leader 
of the House please state how far the following facts and figures about the 
Supply Department are correct . 

(a) recruitment after 1st October, 1939. to 31st January, 1940. 

i, 
Total. Non-Muslims. I Muslfma. 

AasiBtants-in-oharge 1 I 
I 

AuiBtantB. 10 9 I 1 

StenographerB " 3 1 

ClerkB, Second DiviBion 6 " 2 

ClerkB, Third DiviBion 19 16 8 

(b) promoted from Third Division' to First Division-Total 6; 
Muslims Nil; 

(c) four out of the five candida.tes passed a test in shorthand in 
Simla and were promoted to First Division and the fifth who 
failed was posted to vrork with the Secretary and granted 
Rs. 50 as allowa.nce; snd 

(d) there are three poc;ts of stenog'raphers carrying allowance and 
none of them is held by a Muslim? 

'!'he Honourable Sir Muhammad Zafrullah Khan: The tacta are: 
(a) Recruitment after t,he 1st October, 1939, to 31st January, 1940. 

Total. 

AaaiatantB-in-oharge 1 

AleiatantB 8 

StenographerB. . I) 

Second Division Clerks ... 7 

Routine Division Clerlu 20 

-One .moe cIiaoharged. 
(b) Four, of which none is a Muslim. 

Non-Mualima. Kualima. 

1 _. 

7 1 

3 2 

6- 2 

17 3 

(ci Four perSOIlS WE're tested. The successful candidate was subse-
quently attached to Secretary with the usual allowance of Rs. 50 n ~ 
to stenographers filling these appointments. Two of the other three have 
Rince been appointed to the first Division. 

-

(d) There are only two posts, of stenographers, c ~ allowances, 
tn.. Personal Assistant to Director General of Supply and stenographer 
to Secretary. The present incumbents are non-Muslims. ' 

• 
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Hu PILo-. G.A&JID'PIN .. BuwUI" 0 .. " Ttrua MOBBl8oll ~  
CoIIPAn'. 

III. '1tha1i .&l1a4v·ShaDrh J'ul-l-Baq Jllrach&: (a) Will the Becrebry 
for Education, Health and Lands please state the capacity of the pilgrim 
ship •• Rizwani" of the Turner Morrison and Company for carrying pilgrims 
of each ~ ... ? 

(.b), How man,v passengers were carried in each claaa by the pilgrim 
ahip on ber voyage to J eddah when she left r c~ on or about the 5th 
January last? How many of them were ladies, aud how many were 
children of underage who were exempt from paying fares? 

(c) Is it a fact that the .rilgrim ship carried about 158 deck passengers 
over and above .ru. allowed number? Is it a fact. that a great inconvenience 
and trouble was cauRed to the pilgrims thereby. IUld that the pilgrim ship 
became very stuffy and unhealthy? 

(d) Is it a fact that Government granted permission to the Company to 
carry more than the allowed number of passengers? If so, why was this 
done so, and if no permission was sought and granted, ""hat action do 
GQvemment propose to take aganiat the Company for breach of rule&? 

SIr CJlrja DAkar BaJpal: (a) and (b). A statement is laid on thf'l 
.bl$. 

(e) She carried 158 deck ~ssen ers in excess of ~ number of such 
pAlIsengers allowed bv her certificate. Gov€;mment realise that t,he deck 
passengers may have' suffered a certain amount of inconvenience. 

(d) Government agreed to allow the "Rizwani", which was the last ship 
of the seaaon, to carry passengers from Karachi in excess of the normal 
co e~en  in order to pfOvide accommodation for a number of unexpec.t-
ad pilgrims who arrivi:ld' , late at that port and for 'whom no other, shIp 
GOlda then be made available in time to enable them to perform the HaJ. 
I would add,that the Chairman of the Karachi Port Haj Committee request-
e o ern en ~  excess upto ten per cent. of the ship's normal capacity 
shoulcLbe allowed. Actually the number allowed was below this figure. 

81G1f1ment. 
(6) The I .•• II Ri&wani" is oertified to oarry 1,448 pllgritlll all followl : 

(br 

I" olass U 

2ndo!aM 

Deolr: clue 

Clua Males 
lilt 11 

Deck .. 1,321 

Femal .. 
11 

244 

,2615 

NU, 

1,4l1 

TotAl 

22 

1,1J81 

1.187 

Tba' toal' DUID_ inc billed 33 infant. who were exempted frOm paymlDt of the 
.teamer fare. 

.--:--
'( ~ ,  j .", : ... ' . •  • 

,  " •. X"ma4 .•• lIm&11: May Ilmow why Me ... : :Tllm&r' Momson 
ana. Co. put the ~ ~~n  on dock for two daYII?" ,,' : ," j  , 
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SIr GlrJa lballklr Bajpu: The "Rizwani" . s ~ last ahip to sail for 
the Raj from Karachi. 

SaOBTAGII OF STJ1.U[D8 FOB H.u Pn.aBIll8. 

. 28'7 •• lDwl B&hadur Shaikh I'ul-l-Haq Piracha: Will the Education 
Secretary please state whether it is a fact that all the inteIlding pilgrima 
could not go to Haj, as steamers were not available on pilgrim ports of 
Karachi and Bombay, and no arrangements were made? 

Sir G1rJa Shankar BaJpa1: Government are not aware that any intend· 
ing pilgriPl who had the necessary funds was una.ble to perform the r ~ 

age owing to lack of accommodation. 

JIr. Jluhammad lIauman: Is it not a fact that intending pilgrims from 
Baroda lind other places wrote to Turner Morrison and Co. and probably 
sent copies to the Government ,)f India in that connection that they could 
llOt get accommodation because of no public'\tion by Turner Morri8Oll? 

Sir Girla Shankar Balpal: I do not know what my friend means by 
'publication by Turner Morrison '. MesSt'S. Turner Morrison adVertised the 
'ships in the ordinary way this ye!1r as they had done in previous yea1'&. 
As rel'Rrds the fi .. '·st. part of the I question. I would like to explain tha.t 
actually the first four ships sailed from Bombay and Karachi, one after 
·the other as it were, with a ~o e en  less than the maximum that 
they wem ll11thcrilled to carry and the lust IIhip sailed with a complement 
in excess, which means that if there was any exceas, that was carried by 
the last ship. Nobody could have been left behind. 

lIr. Lalchand lIavalral: May I know what is meant by the usual way 
of udvertising? 

Sir GirJa Shankar BaJpal: I should like to ask my friend to address the 
question to somebody who is sn expert in advertising. 

Mr. Lalchand •• 'Yalrll: The Honourable Member said that they did it 
always. 

Sir CJl11a Shankar BaJpal: I. was referring to the practice-not the 
manner of that practice. . 

Kr. LalchaDd lra'Yalral: What is that practice then? 

Sir GlrJa Shankar Bajpal: To advertise. 

JIr. Lalchand •• valral: Advertisement in the papers or in any other 
way? The Honourable Member knows ROW. 

Sir airia ShaDkar BaJpal: If the Honourable Member wants detW.s of 
that, I shall get bini' the information if he will put down 8 question. 

Dr. Sir Ziauddin Ahmad: In refusing the request of tne St'indin Com. 
pany,. did the Government consider. the incODVenMmCe w.hich will be 
·caused to the Raj pilgrims by giving a monopoly? .J1 .;',,- ,;. " .'; 

B2 
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8lr GIrl" Shuku B"Spat: We refused no request from the 8ciudia 
Co. It was the Scindia Co. which refused to carry the pilgrims on the-
terms proposed by Government. 

KaulaDa Zafar Ali Khan: Is it a fact that the difficulties experienced by 
these pilgrims were due to the fact that there was only one company in-
the field. Turner Morrison and Co. and discrimination was made against 
the Scindia Steam Navigation Co. 

SIr Girl" Shankar Bajpat: In so far as the question of discriminatiOD 
between the companies is concerned, that question has Been asked e ~ 

and I submit that that does not Brise out of this. As regards the question 
as to whether inconvenience was caused by reason of insufficiency of 
accommodntion, I would recall to my Honourable friend what I said to 
Mr. Naumun just now, that the first four ships sailed without their usual 
Qomplement of pilgrims. 

APPomTlDlft 01' MEssRS. FERGUSON AND CoMPANY AS THE MANAGERS 01' TJI]I: 

.ALLIANz UND STUT'l'GABTEB LUE BANK • 

•. ·Bhal Pa.rma Band: (a) Will the Honourable the Commerce Mem--
ber please refer to the Press Note, dated the 22nd November, 1939. in which 
the ap.pointment of Messrs. Ferguson and Company, Chartered Account-
ants, Bombay, as the Managers for British India, of the "Allianz unci' 
Stuttgarter Life Bank" was announced and state the criterion which e e~ 

mined this appointmtlnt? 

(b) Will Government state if other parties also volunteered their ser;. 
vices for the management of this Company? 
(c) Why was it not considered desirable to hand over the management. 

I)f this Company to an Insurance Office? 

(d) Will Government diflciose the remuneration that has been allowed to. 
the present Managers? 

(e) Is it a fact that the remuneration has been fixed at 15 pel' cent. of 
the premium collection, or Rs. 4,000 per month whichever be the greater?-

(f) Does this stipulation inolude administration el:penses or they are: 
exclusive of the same? 

The HODourable Dtwan Bahadar Sir A. Kamaswami J[udallar:-
(8) Messrs. A. F. Ferguson and Company have been selected as Managers 
for the Allianz und Stuttgarter Life Insurance Bank, Limited, because-
they are a leading fiml of commercial accountants and auditors readily 
available in Delhi and are cODs-idered suitable for this type of work. 
(b) The reply is in the affirmat.ive. 
(c) The policy of the Government is to vest the property of enemy 

firms in t·he Custodian for the purposes, first, of preventing benefits accru-
ing to the enemy and, secondly, of preserving the property pending a post-
"ar -settlement. It was felt that the second object would be be'st served 
by entrusting the management of the business. to a firm which was not a 
business rival. 

~ The matter is still under the consideration of Government. 
(e) aud (f). The questions do not arise, in view of the-reply I have-

p.,en to pan (el). 
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lIr. Mvhujlmad •• 1UIl&1l: May I know 10 this conneotion whether the 
remuneration that has been oftered is more than 10 per cent. and other 
firms oaered to work for 2 per cent. and other chartered accountants are 
-charging only 2 per cent.? 

Th' Bonourable Diwan B&hadur Sir A. Ramuwaml KuclaU&r: 
None of the first two premises of the Honourable Member is correct. They 
have no~ been given any remuneration so far. No remuneration-has been 
'fixed. The matter is under consideration and no firm has oftered to work 
at the particular percentage that the lIonourable'Member has named . 

.ADVISORY CoMMITrEE FOR CoNTBOLLING THE .AI.LuNz UND STUTTGABTBB LIn! 
BANJ[. 

239. ·Bhal Parma :Nand: (a) Will the Honourable the Commerce Mem-
'ber please refier to the Government Press Note announcing the personnel of 
the Advisory Committee which controls the :llanagement of "Allianz" 
through Messrs. Ferguson and Company, and state if he prQPoses to 
-consider the Domination of a policyholder of the Company to this Board 
which consists of officials only? 

(bl Have Government seen the circular letter, dated the 28rd Decem.-
ber, 1939, which issued from the Head Office of the "Allianz" to itR policy-
'holders? 

(c) Is it a fact that this Circular was issued after it had been approved 
·by the said Adyisory Board? 

The Honourable Dlwan B&hadur Str A.Ramaswami MudaUar: 
(a) The es~ on ~s already been considered b:v Government but' they 
!have llot ('oDsldered It necessary to nominate a policyholder to the Board. 
(b) Yell. 

(c) The circular was approved by Government before iSRue. 

ECONOMY IN THE ADMINISTRATION AND STA.FF OJ' THE .AI.r.IA.Nz UND 
STU'l'TGABTER LurB &Nlt.; "  ' .". 

14.0. ·Bhai Panna :Nand: (a) Will the Honourable the Commerce Member 
please state what steps Government hllo.ve taken to Affect economy in t.he 
:administration of the "Allianz" Company? 

,  I (b)' What will be the fate of -the With-Profit policies of this Company? 

(c) Is it a fact that all appointments to the staff of the Company have 
\)een made afresh the previous contracts having been considered &8 auto-
matically cancelled by the outbreak of War? 

(d) Is it a fact that the Provident .Fund of the Company existing for the 
101e benefit of its employees stands dissolved? 

, (e) Is it a ~c  that a large n ~r of e ~ Office employees of the 
Company Subulltted a formal applIcation early In Decenlber. 1989,' for the 
dissolution of the Provident Fund and prayed for early disbursement of the 
dues? 

: (f) ,r. ita ,fact that instead of deruaring the Provident Fund KS dis-
tlol""d, further contributions have been made towards it for the benefit ,of 
tQe present atat!? 
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, (g) An Government aware of extreme hardship to which the .~e
ployees of this Company have been put to on acoount of their dues against 
the Provideni Fund not having been paid. although in most of the oases, 
they lost their jobs on the 30th No ... e ~er. 1939? 

(h) Are Government prepared to oonsider that facilities 'ire afforded to 
theae ez-employees in seeking jobs elsewhere? 

fte Honourable DlwlD .aha4ur Sir A. BamaiWlmt KudaDar: 
(a) As a result of the decision that new C'ontracts may not be undertaken. 
it has been found possible to effect appreciable economies by reducing 
aU« Rnd by olosure of certain branch dfJices. . . 

(b) Government are unable as yet to forecast the prospects of: tbf. 
With· Profit policyholders. 

(c) 'fea. 

(d), (f) and (g). Due to certain legal diffioulties the questions connect-
ed with the present position and the future administration of the Provi-
dent Fund of the Company are under the consideration of Government. 
Every eftort will be made to reach an equitable decision as soon ftS pos-
aible. 

(e) An application was received, bearing the signatures of seventeen 
penon •. 

(h) The general question of doing what is possible to help ez-employees. 
of enemy firm& to find employment is being dealt with bv the Defence 
Co-ordination Department. . 

RESOLUTION RE CONSTITUTION OF THE SIMLA TOWN AS A 
CENTRALLY ADMINISTERED AREA . 

• hal Parma _1Dd (West Punjab: on ~ n  Sir, I move: 

"That thia A8MlDb11 recommend. to the GoVirnor General in C01lneil ~  be maT 
be pleued to pt Simla town traMf,rred from the Punjab Government· to the GoYwB. 
ment. of India and con.titute it a8 1& ClDtrall1 admiDiatend .rea." 

Sir, I have to lay before you my FOunds for asking this Bouae to 
accept my Resolution. Firat of all, this town of Simla was discovered 
in the beginning of the last century by one Britiah political officer, Major 
Kennedy, and since that time it h.. become B hill stdion for the GoY-
ernment of India. The Viceroy along with his retinue came all the 
way from Calcutta to Simla. 

Simla has another peouliar circumstance attached to it and that is 
that when Nepalese forces invaded these hills and took ·possession of a 
great p,"", they wanted to dilpose of the whole area only.on an offer of 
Ea. 20,000 a8 compensation for their expenditure on that invasion. II; 
was some treasurer of the Patiala State that made arrangements for that 
wm and the Patiala State got possession of all the hill area that now 
belongs to that State. It W81 m the coune ·of that bargain that the 
British officers there in Simla sot poReslion Of Simla--which was either 
a sort of oommiuion for the bargain or B8 a favour to the Britilhautbority. 
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• 
Since then it has been the summer Beat of the GovernmeDt 'Of India-for a 
very long time, and that was much before the Punjab was either conquered 
or annexed. 

After the annexation of the Punjab, I think, Simla was made over 
for convenience of administration to the Punjab Government, and since 
then there has been gDing on 0. sort of dual Government in Simla. The 
Punjab Government hold the administration, but all the rest has been 
done by the Central Government. Most of the improvements made in 
the Simla town are made by the Central Government and at the cost of 
Central Revenues. Very little was done by the Punjab Government in 
making any improvement for this town and, naturally, the most part of 
the Government property in Simla belongs to the Central Government. 
It is for this purpose that the Central Government has invested crores of 
rupees for the improvement of this town and, therefore, I think it haa got 
a greater interest in keeping it under ita own administration. There is -no 
doubt that the administration has been going on satisfactorily UDder this 
dual control, but we know that. new constitutional changes are being 
introduced and the provinces have become fully autonomous, anif, 
naturally, this town also shall come completely under the control of the 
Punjab Government. 

Sir 8,... aau. AU (Cities of the United Provinoea: Muhammadan 
Urban): That is the reason why :t should remain with the Punjab Gov-
ernment. 

Bhat Parma lfand: Well, for that reason, Delhi also should remain 
under the Punjab Government. 

ltuDwar Bajee Iamall All Blum (Nominated Non-Official): Are you 
not satisfied with Provincial Autonomy? 

Bhal Parma .and: Of course not-so far 8s the Punjab is con· 
cerned, we are not. We are not at all satisfied, but apart from that, 81 
my point does not concern Provincial ~ ono~  it is simply this that 
Simla has been a town under the admlDlstratlon of the Central Govern-
ment and that Government have invested crores of rupees in the improve-
ment of that town; therefore, its administration should be kept in their 
own hands. The Punjab Government cannot spend any money; eveD. 
now, after a good deal of trouble they are expected to give about two or 
three lakhs to the municipality, but the Government of India are going 
to contribute ten lakhs towards its further improvement. This town haa 
all along been the concern of the Central . Government and the Punjab 
Government has come in merely as an interloper. It belonged to the 
Central Government long before and, I think, it was the Viceroy, Lord 
Curzon, who had a proposal to take it away from the Punjab Government 
and to keep it under the Central Government. My point ~ has .no 
concern with the question of Provincial Autonomy On that point my 
Honourable friend, Sard&r Satlt Singh, might enlighten the House. . 

Sarda.r Set Slqh: Do it yourself. 

. Bh&,t PanDa 1'1114: But you know more. about the administration of our 
Province. 
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0apYID ~ Sir Shu 'Knhammacl ~ (Nominated Non-Official): 
Wh8J'e .then will the Government of the PunJab go in the Bummer 'I 

Bhal Panu. Nand: There Me two answers to the question. In the 
first place, I think the Punjab Government can remain in its own area, 
Chota Simla; there would be no objection to that Government keeping 
that part of Simla. The other answer is: the Punjab Province has got 
so many other hill stations. One is Murree, another is Dalhousie, the 
Government. can move to any other hill station which "'fihey have got, but 
80 far as the Central Government is concerned, Simla' is the only place 
for the Central Government during the summer time. It has been all 
along the summer seat of the Central Government. The Central Gov-
e~ en  has got no other place to go to during the summer. It is 
eTident from what is going on, even now, the most part of the officea 
of'9tlie Central o e~ en  Secretariat go to Simla during summer, 
iIlthough ,they ~ e ,tried to stop partisll:v the exodus this time but they 
ere meetmg WIth difficulty. Therefore, I say Simla must remain under 
~e control of the Central Government on account of the new constitu. 
tJOnal changes that fire coming in a very short time. 

Bhal Parma .al'ld: Because it has been so treated all-along and the 
Central Government has invested so much on its improvements. 

AD BoIlourable Kember: What about the Punjab Government? 

Bhal. PUma Nand: The Punjab Government has done some improve· 
ments in Chota Simla and I have no objection to their keeping that part 
of Simla if they so like. The other reason is. that ~  ~s the c~  of 
India which has been taken out from the Punjab and IS bemg admImstered 
cen r~ . The Government of India have to remain in Delhi for BOme 
time and for about hal! the year they have to go up to Simla, it will be 
in the fitness of things if both these towns are brought under one ad. 
ministration and should be considered as the metropolitan towns of India. 
That is the case in the United States of America. where Washington hal 
gOt a separate and independent adminiatration. 

There is another reason for Simla to be administered by the Central 
Government. The Simla town, with its area of about ten square miles or 
80, is surrounded by Hill States, which are more than twenty.five in 
number. Formerly: these Hill S\atea had their political connection with 
the Senior Depoty Commissioner, who was al80 an Agent of the Punjab 
Government, but under the new Constitution all these States have direct 
relations with the. Central Govemment. Simla is an isolated plaoe and 
having been surrounded by 80 many Hill States, which are all connected 
with the Central Govemment, it seems somewhat anomalous that thill town 
should remain under the control of a province and not under the control 
of the Central Government. . 

There Bre other reMonR also. The electric generating station for 
Simla is situated in a Hill State and the water supply of Simla also 
".omes from a mIl State. The Central Government can carry on negotia. 
tions, if necessary. wit·h these States better than the .Punjab Governm,ent. 
Again. Simla is thpheadquarters of the Army Department. So many 
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offiees belonging to the Army Department are located in Simla and a 
large number of clerks and officers have to reside there all the year. The 
Provincial Government can naturally have no (',ontrol over the Army 
Headquarters. Besides, there may arise some constitutional difficulty on 
account of a conflict between the Punjab Government and the Central 
Government. I remember the case of Professor Rangs, whose en1i!'Y into 
the Punjab was banned by the Punjab Government but he had to attend 
the Session of the Assembly. So, special permission had to be given by 
the Punjab Government and they allowed him to go to Simla only to 
attend the Assembly  Session and to make no speeehes outside the 
preeincts of the Assembly Chamber. This kind of anomaly is bound to 
arise when the Provincial Government is perfectly autonomous. Therefore, 
Simla, which is so mu6.h overcrowded by the Departments of the Central 
Government, should be under the administration of the Central Govern-
ment. I do not think it is in any way dishonourable for the Punjab 
Government to be under the Central Government in the town of Simla. 
They ~ n continue to go to Simla if thev so like. There will be no harm 
in that. • 

There is another reason for its transfer tz> the Central Government. 
Simla is a deficit district. It has got only two small sub-tahsils, con-
sisting of a few villages and both of which are under the Naib Tahsildars. 
So if Simla is brought under the Central Government, the Punjab Gov-
er~ en  should not have any grievance about it. Besides, if Simla is to 
be expanued, the small plots 'vvhich surround it can be exchanged with 
one of thl:' Indian States that surround it. This can only be done by 
the Central Government and not by the Punjab Government. In o~er 
to keep Simla in a good sanitary condition, it is necessary to spend a 
large sum of money on it. Already a large sum of money has been 
invested on it by the Central Government and if it is not brought under 
their administration, then, practically, the whole of this money will be 
lost to the Central Government. It is not possible for the Government 
of India to keep away from Simla as the British officers, for nearly a 
century und a half, have been used to go and live there, it won't· be easy 
for them to change their habits Rnd adapt themselves to new conditions. 
For these reasons, I would request the Government not to stand in 
opposition to this transfer. They should try to see which way the public 
opinion is moving. It is quite possible that certain prejudice might be 
found among some ¥embers of this House against this proposal a8 they 
feel more sympathetIC towardR the Punjab Government but I can assure 
them t.here is no antipathy or prejudice in this Resolution ~ ns  the 
administration of the Punjab Government. All that I want is that Simla 
should be made a central town along with Delhi and both these plaees 
should be treated as of great importance and be administered by the Central 
Government in the interest of efficient administration. Simla has been 
the ~ ~ er capital of the Central Government for more than a century 
and .It. IS necessary that it should be kept in a very pod sanitary 
condItIOn. .  . 

Finally. I would just request the Government to allow this motion 
to be decided by non-offieial votes only. Let them not take sides. That 
is my request. It is in the power of the Government to carry this 
Resolution into elfeet or not. They may not if they do not approve of 
it. All the same they should try to find out publie opinion in the matter. 
They should not bring any pressure on their Mem6ers in this matter. Bir. 
I move. 
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Mr. President (The Honourable Sir Abdur Rahim): Resolution moved: 

"That this Assembly recommends to the Governor General in Council that he may 
be pleased to get Simla town transferred from the Punjab Government to the Govern• 
ment of India and constitute it as a centrally administered area." 

Maulana Zafar Ali Khan (East Central Punjab: Muhammadan): Sir, 
ever since the Congress Party in their superior wisdom decided to boycott 
this House, I have never felt their absence so much as on this occasion. 
My Honourable friend, Bhai Parma Nand, is the leading light of the Hindu 
l\_fahasabha. Had the Congress Party been here, I am sure, this Resolu­
t10n of my Honourable friend would have been opposed tooth and nail 
by Mr. Satyamurti or by Mr. Asa£ Ali or by any other Congressman and 
there would have been no occasion for me to oppose this Resolution. 

Bhai Parma Nand: The Honourable Member is simply guessing what 
the Congress Party would have done had they been present here. 

Maulana Zafar Ali Khan: These are days when India wants full 
independence. We want the Imperial Government to be shorn of all its 
po,ver and want them to leave everything to us. Is it not an anomaly 
that Bhai Parma Nand wants the Government to take more power than it 
already possesses? He wants Simla to become another capital of India. 

Bhai Parma Nand: I do not mind Simla being another capital. 

Maulana Zafar Ali Khan: My Honourable friend wants to deprive 
Delhi of the glory it has gathered round itself. When the· Government 
have already made up their mind to call upon the Legislatures to hold 
their Sessions throughout the year-autumn, summer and winter-here in 
Delhi, my Honourable friend wants that Simla should become the centre 
of Imperial activities and that the Punjab Government should give up 
their connection with Simla. My Honourable friend. Bhai Parma Nand. 
is a Punjabi of Punjabis; he is a patriot and he want!� to deprive his 
own province of the importance it has m possessing Simla under its 
administration. 

Bhai Parma Nand: I only want it to be made a better town under 
the Government of India. 

Maulana Zafar Ali Khan: The Punjab Government is the only Govern­
ment which has proved to the whole of India that Hindus and Muslims 
can live together under one administration peacefully. 

Bhai Parma Nand: Question. 

Sardar Sant Singh (West Punjab: Sikh): Not at all. Read the pro­
ceedings of the Sikh Conference held at Attari in February. 

Maulana Zafar Ali Khan: The Sikhs, the Hindus and the Muslims all 
live together there in amity. There is the Unionist Government il\ the 
Punjab which commands the confidence of the whole population of the 
Punjab. 
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The Punjab Government have been the trustee of the amenities of 
Simla for such a long time and there has been no complaint against them 
except from a handful of men who, for some reason or other, raise their 
voice against the administration of the Punjab Government. I may point 
out again that while Gandhiji and other leaders of the Congress Party are 
calling upon the British Government to give us Dominion Status, I am 
not one of those who want Dominion Status, I want complete independence. 
While the Congress Party, I say, are insisting upon Dominion Status and 
the Viceroy has gone so far as to declare that after the war is over, the 
question of conceding Dominion Status of the Westminster variety would 
be considered sympathetically in consultation with Hindus and Muslims 
if they bring forward any formula which is acceptable to the Government. 
While the Co;ngress Party is taking this line, my Honourable friend, Bhai 
Parma Nand is going in the opposite direction. We all want complete 
independence, while my Honourable friend does not want even Provincial 
Autonomy. We have got Provincial Autonomy after fighting for such 
a long time. When we had gained something, my Honourable friend. 
Bhai Parma Nand says "well, Simla is surrounded by Hill States". 
Well, what are those Hill States? Tiny little estates about a few miles 
each in area. The Punjab Government have been their trustees for such 
a long time and they have had no complaint whatever against them. 

Bhai Parma Nand: No, they are not the trustees of all communities. 

Maulana Zafar Ali Khan: I am sorry, I cannot congratulate my 
Honourable friend, Bhai Parma Nand, upon moving this Resolution without 
any reason or without any argument. His only argument is that Simla is 
surrounded by Hill States. His only argument is that the Commander-in­
Chief is there with his staff. If the Commander-in-Chief and his staff 
are there, where lies the inconsistency between the Punjab Government 
being the trustees of the Simla life and the Commander-in-Chief holaing 
his office there. Nothing whatever. Even if he said that the Government 
of India should have two capitals, one summer capital and another winter 
capital .... 

Bhai Parma Nand: Exactly, that is my point. 

Maulana Zafar Ali Khan: Why not Dehra Dun? Why not vote for 
Debra Dun? That is a much better place. There is no necessity to 
acquire any piece of land :for palatial buildings even if Federation is intro­
duced. I am afraid Federation will come by and by. I personally dislike· 
it. I hope it would not come. But the Government have taken one �t�p. 
It is onlv the exigencies of the present war that has compelled the British 
Governrri'.ent to give up Federation for a certain time. But I think these 
exigencies will go on and the situation would become so criticial that there 
would be no necessity for having Federation at all. If there is no Federa­
tion, then alone the question of having another capital, either in Simla or 
somewhere else will crop up. I think Debra Dun will be a good place. 

Bhai Parma Nand: Why not Dalhousie? 

Maulana Zafar Ali Khan: Dalhousie will be still better than Simla. 
Why not go to Naini Tal, why not go to Almora? As far as Simla is 
concerned, the Punjab Government have been doing their level best to 
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improve the amenities of Simla. I submit my Honourable friend has 
made out no case for depriving the Punjab Government of their administra-
tion over Simla. I am sure the Government Benches know their duty. 
I know their inclination. I know what are the tendencies of the European 
Group. As far as this side is concerned, except perhaps Bhai Parma 
Nand and Sardar Sant Singh ..... 

lIf. LalcbaDd lIaylk&t (Sind: Non-Muhammadan Rural): Why not 11 

Jlb1l1an& ,&fll' All KbaD: Yes, including the leading light of Sukkur, 
I can say three or four persons, excepting these few persona I think an 
overwhelming majority of Members is against the Resolution and they 
would oppose it. Sir, I oppose the Resolution. 

S1l Jlubammad Yamin lthan (Agra Division: Muhammadan Rural): 
Sir I am sorry that the debate on this Resolution has taken a curious turn. 
, 'J-he issues raised by t.he Resolution lind the points underlying 
12 NOON. the llesolution are such that. they ought to be cOnsidered 
calmlv and with a cool mind, without any kind of prejudice in the mind 
8S to' whether the Punja.b Government is good, or bad or whether the 
Punjab Government is going to gain or suffer by. s eso ~on. ~ do 
not think the Honourable the :\fo\'er had un\, such ldell. He paid all kmds 
of compliments to the present Punjab Government and said he ~ c  n ~  
to say against them. His pointfi were only from the economic pomt of 
vit}w. Some remarks of his may have invited this oontroversy but I do 
not think he was properly understood. This is a part of the eso ~ on 
which I had myself given notice of and which was more comprehensive. 
13imla district comprises mainly the town of Simla and a. few tahsils 
which bring in lit.tle revenue. Simla town cannot meet the burden of 
these heavy expenses which are met by the Government of India to keep 
it in proper shape, 8S neither the town itseU nor the provincial Govern-
ment can pay for its proper upkeep. The Government of India have 
invested a sum of nearly 25 crores on this summer capital of theirs and 
desire the sanitary arrangements and cleanlineas to be up-to-date. In 
these circumstances the whole administration is run by the Municipal 
Committee with an I. C. S. officer all Chainna,n who is also the Deputy 
Cpmmissioner, and the practice has been often to send junior officers to 
nll these posts. Before the sdvent of Provincial Autonomy 'all I. C. S. 
officers were trained in municipal work in the. districts. The Distriot 
:Magistrate used to be also the Chairman of the municipality Bnd Joint 
Magistrates used to be nominated  members. So they learnt municipal 
administra.tion; but as soon as these bodies became autonomous with 
elected non-offioial Chainnen these officers have been deprived of the 
opportunity of learning this work, and, therefore, the Deputv Commie-
s ~ner who comes now IS practically a no~ce in this work who can only 

~ ose of the files whloCh are put up before him and cannot initiate any 
development on modern lines. We have seen that excepting smail 
changes here and there Simla now is what it was SO years ago' .and 
these changes have been due to one man whose nama e~ s 
re ~ ere~ .for ~ re ~ work t,hat he did, .~. Mr. ;i?rlijiap. . In one 
year s a!imlmstratlon he Improved the town tOi(great_extent and in all 
directions and he was the ~rs  Indian I. C. '5'. to be pla,ced in charge of 
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the "town who did great work but did not, unfortunately. li:veloDg aGUIA 
to effect more improvements. 
Another disadvantage in the present arrangement is. ~  the officer 

placed there is subordinate to a particular Government and cannot nght 
that Government to carry his schemes through without prejudicing his 
chances of promotion. If the Government of India make a grant of ten 
lakhs and next time they say that the whole of it should not be spent, 
he cannot go against them but has to submit calmly to it. Some time 
ago some  money was granted by the Government of India for sanitary 
and other improvements but they said that it was not to be used and as 
a result the grant could not be utilised and it lapsed. So the officer works. 
under a great handicap Ilnd cannot do his work properly. An officer is 
placed there whenever it suits the Punjab Government and then shifted. 
to another place where his services may be wanted, so that there is no-
continuity in the. office 01 Deputy Commissioner at Simla. He may be· 
brought for six months or in a lea"e vacancy; and these things have-
stood in the wa;v of improvements being effooted. So I suggest that as 
it is the Bummer headquarters of the Government of India and also troops 
are kept there, they should have some kind of administration whic'h may 
be continued and over which the Government of India may have a cer-
tain amount of control. Kobody def;ires to belittle the authority of the 
Punjab Government in the least. Lpt them be entrusted with the work of 
imprc'vempnt hut the conf;titution of the l\fun:cipal Committee must be 
on different lines than what exists in smaller towns. One kind of con-
stitution or Municipal Act may be suitable for the backward districts of 
the Punjah but· it will not do in Simla. There are parties there and 
party faction and even fighting in the elections is going on there. and 
in spite of the joint electorate system I found that not a single Muslim 
dared to put in his nomination paper for election to the mUnicipality. 

AD KODour&ble .em.ber: Introduce separate electorates. 

SIr .uhammad Yamin Khan: I am not saying what you should dD', 
but joint electorates have had this effect. No Muslim dare put in his: 
nomination paper .... 

AD B.oDourable •• mber: Why? 

Sir .~ .  yamtD Dan: ., ... because in the past they were-
never elected. We cannot get on with the feelings prevailing in the 
Puniab towns on the communal basis. We cannot make Simla a football 
of their party politics and leave Simla in the hands of people who do not 
understand their duties but who mer.ely want that a particular chapras.i 
or duftTY or some others should be appointed in the municipality. That 
is all their politics .  .  .  . 

JIr. PnIldent (The Honourable Sir Abdur Rahim): The Honourable-
Member has got one minute more. 

Sir lIuhammad Yamin Dan: To keel' Simla away from es~ com-
munal feuds this ought to be done. I do not want to press this Resolu-
tion and I think Bhai Parma Nand will be well advised to withdraw it 
after n~ clear what are our real desires. I know the Punjab Gov-
ernment will have some difficulty if Simla is taken out of the province .  .  . 
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. .... ......, (:rJaa HoJ:r.ourable Sir Abdur BalWn): The HonOurAble 
Member's time is up. 0. JhMinmad YimlD DNa: I will conclude just now .... 
.,. PrtIl4aU (The Honourable Sir Abdur Rahim): The Chair ~ nno  

&llow Rny more time. 

. Oapam SIldar Sir SIler Jrubammad Dill: Sir, I r ~ to oppose the 
Resolution. I aIll surprised to see that my friend, the Mover, has tabled 
this Resolution. Either he has not discussed it in the Mahasabha or the 
Mahaaabha did not agree with him, because, eco~o c . and politically, 
his co n ~  will lOBe if this Resolution is passed. Government has 
.decided that most of the clerks and officers will remain behind in Delhi 
this year and if we stop the Punjab Government also from going to Simla, 
that is, by taking away Simla from the Punjab, the business of Simla, 
which is mostly in the hauds of Hindus, will suffer. I am sure if my friend 
had discussed this question with the-Mahasabha. they would not hhW 
allowed him at all to move  it. Politically, Simla being in the Punjab 
Wres full Provincial Autonomy. If Simla is taken away from the Punjab. 
then its people will clamour for full representation in this House. as the 
Dellu people are clamouring now. It is no use going into detail. as my friend 
Sir Muhammad Yamin Khan. did, and argued and criticised the Simla MUlli-
~  by giving certain facts and figures. I advise my Honourable 
:friend, .. Bhai Parma. Nand. to wait till the Swaraj c:)mp.s, t.hen he mav be 
succeeded to take away Simla from the PunjRb Government, and be 
appointed Chief Commissioner to administer that area . 

• ~ AlMlal BaItm GhUDavi (Dacca cu.m My.mensingh: MuhammadRn 
Rural): Sir. the Mover has not been able to mRke out. a caRe and when he 
was confronted by my Honourable friend, MaulBna Zalar Ali Xtt.an. saying 
that if he had consulted the Hindu MahasBbha he would not have brought 
:this Be8t)iution here. 

Bhal Parma .and: That is not Hindu Mahasabha's business. 

Sir Abdull!ll1m Ghumavl: Then the 'Knight of Meerut, my Honourable 
friend. Sir Muru.mmad Yamin Khan. toQk. upth,e cudge.ls. on behalf of 
the Mover. With a ~e re knowle9,ge of the, English vocabulary which 
I possess I have .been un,s.ble to· n ~ ~  he was aiming at. Out 
of his full fifteen minutes speech the Only thfug I could understand was 
nis condemnation of the poor Deputy Commissioner or SinHa. The whole 
time his grouse was against that poor officer. 

Sir Muhammad Yamln Khan: On a point of explanation: T was not 
~n e n n  the Deputy Commissioner of Simla. I paid.a ~e til the 
late Deputy Commissioner and I said some people could do marvellous 
work. . 

Sir, Abdul Ba1tm ,GJl,UID&v1: I am not. re e~n  to' tl;e iete Deputy 
Commissioner but to the young present Deputy Commissioner whom he 
was condemning, s ~  .he haa no experiencEl 6nd does ~o  carry out the 
work of ·the munieipaJity propEl1'ly' and .. Uowed the. Government of India's 
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eontributiOil to lapse; an these allegations are made against-a poor oiIcer 
who is not present in this House to defend himself. My experience. in 
Bengal about many municipalities, of which I had the honour of bemg 
Chairman and Vice-Chairman in my younger days, WI\S that most of the 
w.ork is done, not by the official Chairman, but· bv the Vice-Chainnan and 
the commissioners. Where were your municipal ·commissioners in Simla? 

Sir KabammNl Yamln Khan: Mostly aominated I 

Sir Abdul BaUm Ghumavl: Have the rnunicipe.l comuussloners dis-
eharged their duty and looked after Simla? If they have, what is your 
grouse? My Honoura.ble friend. possesses very large properties in Simla 
81d he is naturally anxious that his income is not reduced; but, equally, 
he possesses large properties in Delhi and so, why is he so anxious? Tf 
the income of one property is reduced. the income of the other property is 
increased. .  .  .  . . 

Sir Knba.mmad Yamin Khan: I have got more property in Delhi than 
in Simla. .. 

Sir ~  llallm Gh1llnavi: Then what is your grouse? 

An H.cIIIloura1iale Kember: The grouse is that he has got property in both 
places. 

Sir Abdul l!aUm GhulnaV1: The Resolution reads: 

"This AaIIembly recommends to the Governor General in COUDcil that he may be 
pI_led to ,et SimIa town transferred from t.he n~  Government to the Goy· 
.rmnent of India and constitute it as a I'entrally administered area." 

May I ask the Honourable the Mover how . this will benefit Simla? 
As my friend, Sir Sher Muhammad Khan, has just said, Simla now has 
the benefit of Provincial Autonomy, of which she will be deprjved' if this 
Resolution is carried. We Members of the Assembly, when we go there, 
find that the administration is run perfectly-much better than it is done 
in other provinces. What is your grouse? Sir, I oppose this Resolution. 

Mr ••• Ghiuuddbl (Punjab: Landholders): Sir, I was surprised to 
find my friend, Bhai Parma Nand,as the author of this Resolution. It 
is 8S if there is a l.Iertain property, and in a fit of over-generosity somebody 
w:ants to share that property with his neighbours. Anyhow, to my mind 
it is a question of being over-generous, and not looking after the interests 
of our own people. In the first place; my friend said that when the 
Punjab had a Government of its own, I mean the Sikh Government, Simla 
was not a part of the Punjab. Now, Sir, I may point out to my Honourable 
friend that the Punjab, under Ranjit, Singh, was quite different from the 
Punjab of today. If my friend's arguments were to hold ~oo  not ('nly 
~ o  Punjab be deprived of Simla, but it would: also be deprived 
of Ferozepore and Ludhiana and all those places, beeR ~ 

the boundary in those days ,!ss the r e~ Sutlej. and 
all parts of the province on the other SIde of the Autle! belong:ed. ~. the 
British, while portion on the Northern bank of the SutleJ Was a.tlmlfii*ter-
Ed by the Sikh Government. 
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1Iardar· Sill' Bblah: Some time back Delhf was thf'l extreme border of 
the Punjab. 

Mr ••• GhlullCld1D.: Although in olden times it may not have formed 
politioally a part of the Punjab, still raoially and culturally, people living 
in Simla. are as muoh Punjabees 88 anyhody else, and 80 it will be very 
wrong to cut them off from their kith and kin and join them to f.L Central 
Government where they will be connected with Coorg and .4.jmer-Merwara 
and other places, and the Simla people wi:! not be very happy in such 
aC08mopolitan crowd. As my friend, Captain Sher Muhammad Khan. 
pointed out, that would be depriving the people of Simla of self-government 
as well, because I know that the people of Delhi are not very happy 
either, although this city is known as the Imperial ~  because when 
lit, comes to a question of services and other privileges,' ~ .  are 
~ er acknowledged by the Punjabees nor bv the United Provinces 
:People. They are disowned by both. . 

.An Ilcmourable .ember: The United Provinoes have been claiming 
Delhi for some time now. 

Ill .•. Ghiuud4lD.: So long as Delhi does not become a. pari of the 
United Provinces, the people of Delhi will not be very happy, and from 
the point of view of self-government it will be a step backward, and no 
Indian wh,:> has at his heart the political advancement of the country oan 
bring forward such a Resolution 88 this because the political progress 
which Simla has made under a representative G(\vemment will be consider-
ably retarded, under a bureaucratic Government. 

Sir, my friend cited the case of Professor Ranga. If it is anything. 
I think it is a point in favour of those who do not want Simla to be separated 
from the Punjab, because although the Punjab Government had tht"ir 
differences of opinion with the Professor, although they thought that his 
coming to Simla and addressing the people was not good for the public,-
their .opinioI) ma.y be right 01' wrong,-yat they did not. stand in the way 
of Professor Bangs coming and attending the meetings of the Legislature. 
So, the rights of t.he Members of the Central Legislat.ure are as much safe-
under the Punjab Government as if Simla was under the Central Admini-
stration. 

Then, Sir, reference has been made to the Punjab Government.. If 
Simla is to be taken away from t.he Punjab Government, not only will: 
this Legislature, but the Punjab Legislature as well 8S the Punjab GOvern-
ment win have to be consulted. In that case I could visualise what Rn'Swer 
would be givt".n by Punjabees e on n~ to the community of my friend, 
Bhai Parma Nand, and who wants that Simla should be taken away 
from the Punjab? I think people belonginl!: to his community and who 
are members of the Punjab Legislature will 'give m:v Honourable friend 
an effective answt"r, because I can sav that the non-Muslim Ministel'lt 
of the Punjab eniov the confidence of the' people of their community as mucl'l! 
IlS any Honourable Member present here . 

• hal Parma .1114: Self-determinat.ion. Consult the Simla people and 
not the Punjab Legislature. 
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Kr. JI. Gh1aaudcUD: You cannot consult every village, every town ani 
e ~r  small mohalla in the interests of self-determination. Then my 
friend; Bhai Parmn Nand, brought forward a.nother argument, that because 
the Army Headquarters are situated in Simla, the efficiency of the Army, 
lleaCJquarters is likely to suffer if Simla remains under the Punjab Govern·. 
ment. Personally, Sir, I den't see any logic in it, beoause the s8me-thing 
would apply to Naini Ta:, which is the headquarters of the Eastern Com •. 
mand" a.nd if the efticiency of the ot'Iioers stationed at Simla were to suffer 
bp.cause Simla happens to be under the Punjab Government, the 8Ilme t.hiq 
would apply to the Eastern Command whose headquarters are at Naini Tal. 

Then, Sir, I was sorry to find my friend, Sir Muhammad Yamin Khan, 
ranged himself in the opposite camp. 

Some IIonourable lItembel'l: No, no. 

JIi. :H. GhlalUdd1Ji: He seemed to apprehend that the n s r ~  
of Simla would suffer because junior men would be put in charge there. 
I urn glad he mentioned R few civil servants who did very weU indeed, at, 
Simla, and one of them was the lnte Mr. Pertab and I think he deserved' 
well of everybody, all a great patriotic Indian, and a great administrator ... 
Anot.her ex-Deput.y Commissioner whose views the House would. !ike, tIO 
hear is present in the House, I mean Mr. Mackeown,' who is sitting . ere~  

and 1 don't think the present Deputy Commissioner will give a bad aec()uiit 
of himtielf eit,her, as ~  Honourable friend seems to fear. -

Then my friend, Sir ~  Yamin Khan, W8S labouring under 
n misapprehension ~en he said that since the advent of Provincial ~  
nomy, e o~ers have been taken away from the Deputy Commissioners 
and Collectors, certain powers they exercised as official Chairmen, 
That may be the case in t,he UniteS Provinces, ~ 1 may tell my Honour. t' 
able friend that in the Punjab since, 1919 or 1920 we have been hamg, 
non-official Chairmen, Rnd the Municipal Committees ~ been working 
efficiently under them: The Deputy Commissioners have had no chalice 
of municipal administration, because they were deprived of it as far 
baok as the year 1919 or 1920. If this House passes ~ Resolution I 
think that it would be socialism, and communism in exce]sis; because we 
hB1i'pen to have 1\ majorit.:v here, we should deprive a oertain province of 
what rightfully belongs to it I 

.An' BOIlO1I1'&ble Ka1blr: Expropriation. . 

•• 11. Ghlaauddill: It is expropriation, nothing shOrt of it, unleu 
both the PunjiJb o~rn en  and the Legislature of the Punjab are consult· 
ed and of their 0\'1'11 free will they agree to ~e e Simla., which I Rib sure., 
they will never do because. Simla is a pan of Punjab a.nd is going to i'emam 
so. I oppose the ResolutIon. 

. 
8ardar 8ant 81ngh: I had no intention to take part in this debate today. 

I am g:e.d tha.t Sir Muhammad Y.amin Khan and M:r. Ghiasuddin ~  
the debate entirely within the merits of· the question involved in tliiIJ" 
Resolution before the House. But the tum which haa. been given .tQ tQf.r r 
debate by my Honourable friend. Maulana Zafar Ali Khan, h8fJ heen such' 

o 
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a •. to ~ for some reply on behalf. of the Punjab on this point. I. quite 
appreCIate the argument of mv Honourable friend, Mr. Ghiasuddin, ~ 

as Punj'abis we should all be fealous of the territory whioh is within that 
~ nce and that any attempt to take any bit away from it should be 
reaaated and should not be enoouraged. I quite realise the foroe of the 
argument which he has advanoed, that in this matt.er it is not only the 
Oentral Legislature that should be consulted but also' the Punjab Legis-
lature should have its voice. These  are arguments \\'1:Iich hllve their 
force and I assure my Honourable friend that they have got a good deRI 
to be said in their favour when such a question is to be considered. But 
this Resolution being merely a recommendation to too Governor General 
in Council, we are aware that the question will be thoroughly thrashed 
out before it is given effect to. However. I cannot ignore the point that 
in any count.ry wbere there are going to be two administrations, QIle central 
and the other provincial. the central should have to control certain areas 
for the purpose of their own convenience. As Simla is a place in which 
the Central Government is so extensive!y interested. alj has been pointed 
out by my Honourable friend. Bhai Parnla Nand. the question ought to 
receive due attention of the Government·. There is no doubt thnt at present 
]jelhi and the Centrally Administered Areas do not enjoy that Provincial 
Autonomy "'hich ought to be conceded to them, but I am sure that in the 
near future, in any .revision of the constitution that takes place, the 
Centrally Administered Areas will be given a proper place in the new 
constitution and will ha,-e their autonomy, p,...obably some sort of legislature 
being granted to them which may consist. of members elected by the people 
of the CentrR'lly Administered Areas. At the same time. our demand has 
been that the exodus to Simla should be stopped, and if the Government 
of India agree to that demand and stop tbe exodus to Simla in its entirety, 
then this Resolution would find no place at all. (Interruption.) I am 
just ~ n  what the arguments 81'e in favQur of and against this Resolution. 
Therefore, we will. have to wait and see what attitude the Government of 
India adopt in respect of this Resolution. 

It will not be quite fair on my part to leave B certain impression un-
corrected, which hilS been created by 'Maulana Zafar Ali Khan's "peach 
about the Punjab Government.. I refilse to .be drawn into a controversy on 
this point. namely, ,,-hether the Punjab Government should be oondemned 
iIi detail for what they have done by their 001'6 of omission and commission, 
for the simple reason that there is nobody here from the Punjab Govern-
ment or on their behalf to defend them. But ~  is not fair for my Honour-
able friend, Maulana Zafar Ali Khan.' or any other person, not t<' .sea the 
beam in his own eyes and see only the mole in the eyes of. others. May 
I atlk him, what for the Muslim League has been condemniJll ,tbe E:longress 
administered areas for luch a long time that whenever an objection' is raised 
to the defects which Me ~ patent that nobodv can dare dE'ny them. t·hat 
mvfriend should come forward. and flive UJidiluted praise for the admini-
stration of the Unionist Party. I only refer to 'sotoe points so that he 
may study them and come to a right conclusion . 

. 1)1'. Str Itauddtn Ahmad (United Provinces S('utheni Divisions: Muham-
maAanRural): On a point of order, Sir. Are th& merits of the Unionist 
~r  under conllideration now? .. 
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Bardar ,ID.t Slqh: My Honourable friend, Maulana Zafar AU Kban, 
was allowed to praise the Government of the Punjab. . 

Kr. Prllldent (The Honourabie Sir Abdur Rahim): The Honourable 
Member need not associate himse!f in any praise, but he cannot go on 
condemning any Rct of the Punjab Government. 

Sardar Set Smp: May I submit for your ruling on the point. , . 
Kr. re en~ (The Honourable Sir Abdur Rahim): The Chair has given 

its ruling. The Honourable Member cannot condemn the Punjab Govern· 
;lnent which is not represented here. 

Sardu SID.t S1DP: I want a ruling on this point. If a certain Member 
'Of this House praises a Provincial Government and pointi$out that sUthe 
-communities there. the Hindus, Muhammaclans, Sikhs. all communities 
are quite contented under that administration. am I not entitled to reply 
thut that is not the case? 

Kr. Prelldent (The Honourable Sir Abdur Rahim): The Honourable 
Member can say that he is not content·ed with auy Government. that is 
.1lnother matter, but he cannot go on discussing that Government. 

Sard&r Sant Smp: All right. I will confine myself to that. The 
allegation marlehv Maullma Zllfar Ali Khan that all the communities are 
contented with the lTnionist Government is undoubtedly wrong. 

Mr. Pl'IIident (The Honourable Sir Abdur :Rahim): Tbe Honourable 
Member must not go on criticising or discussing the Government of the 
PUl"ljab or n~  other Provincial Government . 

. Sardar SaDt ~  At any rate, I have to reply to this insinuation 
"l'l'hich has been made. 

Mr. President. (The Honourable Sir Abdur Rahim): The Honourable 
Member can criticise about the administration of Simla which is now 
under discussion. 

Sardar Sut Singh: About this ~ n r on  it is not a fact that 
even the Muslim element represented by t·he Ahrar Party has any 
confidence in the administration that is going 011. 

'Some BOilourabl& Members: No, no. 

lIIr. Pre8ident (The Honourable Sir Abdul' Rahim): Is the HOBourahle 
Member discussing the administration of the Government of the Punjab? 

Sir Kahr.mmaci Yamin Khan: Don't discuss the administration of the 
Punjab generally, but discuss the Simla administration of the Government 
of the Punjab." . I 

Bardai' Bet SiJJih: Is not thj, putting a; great handioap on those .. : .' 
. 131 . 
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Mr. PrtIidat (The Honourable Bit' Abdut'Rabhlij:': Order, orcll:!l'. ; 'the-
Honourable, Member mtiflt not make any such allegation. He must· accept 
the Chair's ruling. 

q ,·,!1 

8aId&r"'t 8IngIl: Let people judge for t.hemselves. I leave it where' 
it is. However, the position is. 'this very Resolution in this House is .. 
clear indication and proof positive that. in spite of the ~e o ~  ~ ~~ ~ c  
we 1'egard: 'the! province as 'a whole, we lire re r ~ Qgtee· that' an 

or ~  part of ~ ~ o  be, c~ . off from the province' . e~~~s ~. o ~e 
e e~ s 10 the adtillDlstr&tl.e o c~ of the Government of .'the' Putilab. 
There hlur been' heart-burning all round. 

AD Honourable _ember,: Then why don't you include the. whQl.e .r~  
" ' . . .' ~ . . " 

, S ..... tlaat S .. :  I think thedav may not, befRr off when that Willi' 
havetb'come,if yo;£. go on like that, . The" very fact that' this ResolutioDl 
has'been _ed: arid'ilponsored by no less R person than Bbai Parma Nand' 
who ~ resen o  a very important interest in the count!'." goes to show 
~  n~. ~ not. all right anri the ~ ern en  of In.cJ.ia. should take 
mtt'. oont-rd'eiratlon thiS fat#. as wen that n~s are not. mOVIng so smoothly 
ae it is deSired that they should. The interests which are represented 
by Bimlaare such that broad-mindedness and large vision is necessary 
for the reason that the Central Government has its headquarters therein'., 
Thl&l' broad vision and, broad-mindedness would be woith 'muehmore than 
a strip' 'ofCOUDtry to be taken away from· the Punjab, I s~ or  this 
Resolution. . 

, ~ .. a..oUllblt· Sift .. ~ IIa'Rll (HOlM Member) : Sir. . this' 
qqet!tion haa been ~e  since. 1908' and it is rather diffi(',ult to dig it up now 
B,nd have a look At it. Indeed, in spite of all the illumination which hall 
fallen from the mouths of Honourablp MemberR. I must (·onfesR to a COD-
siderable difficulty even now in deciphering its lineRments Rnd ascertaining 
exactly what are the grounds for rnmlin!!' this HeRolution. At nTly rnte 1 
harctl.v expected the deeeaRed to be exhumed at thi!'l purti('ulur time. In 
re~en  e ~  Government ~ e often been challenged to justify ~ e r policy 
in o n~ ,to ~  at pll und had the ReRolutlon been on£> for removing 
the Cetitral Government from Simla. I could have better understood it' at 
this juncture, but as matters stand I am indebted to the Honourable the-
Mover for providing ine with fresh ammunition for deff'nding the annual· 
.1loVi. Anotlhm-reaso'fl/ why I am surprised to find myself e n~ with this 
Resolution in theRE! terms at the mOfllent iR that within mv reco ~c r . 

several times in this House. Government hva been asked to oonsidel" 
whr-l,her the time hilS not ('·ome t,o exf,:,nd the princivl<: ,of r nr.~ en~n e 

institutions to Chief Commi!;sioners' Provinces· where . ~  re~  enst 
and to provide there for institutions similar to those obtaining in Governors ~ 
ProVine8a';" And yet now I. find that in spite ot this 'apparent attitude which 
hRS beerishowri Om' former occ ~ . the Honournhle Member's proposal jiJ 
to tear Simla away from its political mother, the Punjab. and to throw ~ 

tied hand, 8iild foot., into the jaws of R rapacious n ~ e o ~~e r .  

o e n en~.  . 
Bir, I will'make the attitude of Govermftent towards this Beiblution 

clear.' We will leave the matter for an expression of the views ?f ~ e 
Meinbeftf of' this 'Hoblfe. ''Blit I must ask the 1[l)tise ; iii' &ittg Mi 't;bl e6n-
siderw .... s  a practical proposition, The objeotjoDI uP really practical Bnd 



~  
not sentimental. When this matter was last n es ~  and 'he position 
has not really changed since-the real obstll'Cle to any measure of this kind 
was that the Central Government would have to provide the Punjab Gov-
ernment with fresh buildings at some other station. The proposal would 
involve removing the Punjab 'Government and setting them up in some 
othE·r ~ ~ r ers of their own somewhp.rt-else. That is a mattElrfor 
which the Central Government would have to compensate the Punj_b 
Government in full. It would have to bear the cost of this transfer and 
'When the matter was last looked at the estimated cost was some 24 lakhs, 
I bt:lieve. but I should be very much surprililed if it could now be arranged 
for liS Iowa figure 8S that. 

. 
AD lIonourable Kember: Not less than a crore. 

Tile Honourable Sir :B.e&fDald MUwe1l: It must be remembered 'hat 
the Central Government would find itself iii posse8l'lion of all the n ~  
Government buildings now existing in Simla and with our reduced rr~ e 

~  fol' the. move, it would be extreme1y doubtful whether' we should 
:find uny real use for all these buildings to acquire which we ~  to .. incur 

. . .~ 

.But:h 11eavy expenditure. 

Another practica.l objection I would like to point out to the Hbuse ili.t1lat 
:8imlli is. a very small enclave D.tnong the Hill States. It only cons s~ . of 
100 e.quare miles of territory, compl'ising five small towns and 1l0Dle 263 
Tillages. It is situated 210 miles from Delhi ano its administ'rationQould, 
therefore, hardly be eombined with that of the Chief Commi8sion'er's prb-
vince of Delhi. Therefore, the proposal which the Honourable Member 
:advoc:::tes would mean setting up some kind of separate administration for 
thtlt ~ re e  small enclave . 

. .. <!Ul. o~r e ~~ e . Why not have a Chief Commissioner for 
-!Sunla '! \ 

no J!oDourable Sir e~ .lIuwell: J-sccept that 8uggeetiOn. It 
means, 8S the House no~s  setting up al1 the overhea.c:l expenses of a 
'Separate administration for no real need. I want to point out toat thE!re is 
~e  no need to pursue this proposal. In the first place it would have' no 
o(!,ppreeiable effel't on the congestion in. Simla. So far as I know the reduc-
:tiora nfpopulatiDn d\\e to .the i-einoval of the Punjab Government would 
. amount to only about 4,000 out of a total population, I -believe, of 60,000 
or 7U,OOl'. At.the same time,'irom the accommodation o ~~.o  view, tho 
f't!duced exodWl to Simla for the shortened period ol stay ~e will further 
reduce the necessit.v of any such e s ~e. Considerably fewer st&,! will 
be t'Olning up from Delhi to Simla every .year and the period of their st"y 
thore will be proba.bly on1y 41 !Ilonths ns e ~ ?f six months 8S er~  
and, at the same time, there will not be, or 'It IS not proposed that there 
should be, the summer Session of the Central e s ~ re in ~  and 
that is one of the chief causes for the .temporary congestion of poPlllatian 
in: Simla. Nor is there 'any need, again, on the grounds for \'i7hich the Chief 
'--Commissioner's Provinoe:of"Delhi was set up. Delhi, I must point out, is 
the capital of the Government of India. Simla is not its capital. It is only 
*-summer headquarters and. therefore. the rea90ns which applied to Delbi 
whell it was made into B Chief Commissioner's Province do not rea!1y apply 
to Simla. ' .. . 
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,tinally. I would ask the House to renlember that the future ot ~ 

exociw. to Simla will probably. before vel}' long. btl a n ~r for the decision. 
of another GovernnlE'nt. Supposing sOllie future Goverument which lnay 
sit ('11 these 'Benches decide to rt'main in Delhi all the year round. our 
pxpenditure on t.he acquisition of all the Puujab Govenllnent buildings in 
f;imla and the removal of the Punjab Gllvernment from .that headquarters. 
would buve been wasted. Wen. the House will know that at the resen~ 
timl' "veil the constitutional /·hanges which were fonlltlrly envisaged have 
. ~n pOstponed until after the war. Thill is not Ii time. therefore, for enter-
~ ~ into Hny kind of ('ommitment. At 1\ . ~e t.hen wht'n ~e House and 
.~ (iovemment, Bre hurd put to it in provldmg thtl funds whIch ure neces-
s r~  (lwing to the wllr cireuIlUltaDces with whicb:we 111(1 cNraelv!l'Ii'ccxtfront-
ed. to enter into a Commitment involving 11 "ery heavy expendIture could. 
I think, ~ n  be regarded as an e ~ nce  s~  I have. to say. 
Sir. about the RClOlutioll BDd. 1:\8 I aay. we W1U Iftave ,the House to express 
, their cwn views. Government wi!l not, vote ~ it b\lt will allow the H;)u5e' 
a fr8e vote. 

Bhal Parma Band: I am not quite convinced. Sir. of the first part of 
th .. ~ son n  that the HonourRblp, the Home ~ e er hall RdvaD(·ed. but 8(1 
regard. the other part of his argument that this is not the proper time. 
r flI\d it correct and I think I have done Illy duty in drawing the attention 
d . ~ Government to this im,)ortant subject. For the present we mBy be 
IatiRfied with that. therefore. I do not press this for division and ask IMve 
of tlK: House to withdraw my Hellolution. 

The Resolution was. by leave of the AssembllY, withdrawn. 

RESOI.UTION BE APPOINTMENT OF A COMMITTEE TO FORMU-
LATE A SOUND POLICY FOR DEPBEC1ATION AND CAPITAL 
EXPENDI'l'UUE IN RESrECT OF THE RAILWAYS. 

Dr. Sir ZlaMdia Abm.d (United "ProTinces Southern Divisions: 
Muhammadan Rural) l Sir. I beg to move ~e.o on No.2 standing in the 
nanlt! of Mr. H. M. Abdullah who has authorised me to move it on bis 
behalf. Sir. I move: 
"Tha' thia Auembly new. with alarm tbe policy of the Governmllllt of In. iD 

iDenuiDa railway debt. by meeting the ao-caJled capital expenditure of uremun.'&-
&ive ~ er b, r~  rro~  and ~ . to the Govemor G_eral in CoaDcil 
to appolDt. a ~ .ee CODuatiDg ofr&dWV and account expert.a and ~ c  
Jlemben of the Central Legillature to formulate a IOUDd policy ~ depreciatioo ... d 
capital expenditure." 

Sir. the object of my ,Rellolution is simply to draw the attention of the 
~er e  and of the public tq the pre&ellt policy now followed by the 
Gc,vemment of 1pma about the capital and depreciation and. I simply want 
to draw ~ on to the fact that they need serious consideration. This is 
'nOt a question which can be decided by the vote of the House but my iD-
tention in. this Rellolution is that the Government ahould pay serioua att .. -
tion to the f.xisting state of affa.irs ~ to the r en ~ ~~ 1. bring 
fOl1l'arcJ, dnrii).g the .discussion 'of this e ~ on  ' 
Sir, 1 shouldlldmit from the very outset. that our Railway administra-

tiot;l in. Ulis country is a very economical administration. Oompared with 
otbElT cbuntries, we Bre running our ~ efticiently and eccDomical1r-
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Out of a hundred rupees \\·hich we earn, we spend 'only ;Hs: 59' on the ii.dmi-
!ligtJ"lItion und keE'p f he remaining fart)" one for other purposes illcluding the 
lD,terest charges. The economy, to my mind, has gone rather ~ ~ up 
to n level which I consider to he dangerous, because, in their attempt to 
economize,' the)' have lowered the scaTe of pay and they have retrenched 
the staff to a limit which I think to be daugerous and very unjustifiable-. 
Therefore, the finances of the Railwa.:vs are exceedingly sound. and if' any 
further economy is desirable, then it ought to be effected by the ~e rr n e

ment of the higher finance. .". . 

~ shall ~ up toda:" only ~~o points. The first point is the policy of 
caplta.l expendIture, ,,:hlCh I ~  not en r e~ o~ ,very ~c.  t04a;f::t's it 
was dIscussed 011 prevIOus occasIOns. The second IS the potlCy of deprecia-
!-iou. Sir. I "ould defint' what is capi.tal expenditure: .~  e en ~e 
IS ddrayed out iJi fresh loans 011 whlCh the tnterest ~  liave to be p&ld 
by iutme .~r o s till eternity. ,. Thltt is the e ~ . ono  your capital 
exptmditure, and t.he rate of intere_t at present whkb the Railway Depart-
11I('nt ha .... e to poy is 4'45 per ceut.. ~  is one tmd one-half per cent. 
higher than the Bank rate of interest .. -because they' really pay to the 
GO\'erml1ent whnt the Government payf. to the creditor, so Government do 
not make any profit out of this particulc·r loan but !1till they have borrowed. 
ill previous ~ rs  nt a llIuch higher vate of iriterest and 4'45 per aent. is 
the average rate of interest. Sir, I want to. make three points in connec-
tiOIl with the capital expenditure. The first point is that the Railway De-
partment and the Government of India should not borrow any money for 
the HaiJways without Iln explicit permission from the Assembly r ~ 

should be obtained bv a Resolution Il.nd ijhould not be included in Demands. 
Now, this is a point" which we pressed on the last occasion and I do not 
propose to rt::peat. the arguments again o ~ . My second point is that in 
case fresh 10llns aro spent on the construction of new lines, the estimates 
should be critically examined find the permission should not be sought to 
be obtained by giving only :l rosy picture. Now, we have got beforE: us 
!leveral exumples. One was quoted by my Honourable friend. the l\Iember 
for Communications, only the other day in reply tOB question. It is the 
Kangra Valley Railway. We know that the permission for its construction 
WIIS obtained by giving a rosy picture to the House that it would cost ~ 

lakhs onl\" and thRt it would yield un income of six per cent. Now, what 
happened? The cost rose from 184 to 800 and it is even more expensive 
in operation than the strategic lines. In the case of the strategic linea 
we spend Rs. 145·6 for every hundred rupees that we earn, while in 
the CUSE' of the Kl\llgra Valley Project we spend Rs. 816'9, that is, Rs. 317 
for every hundred rupees which we earn, so that it is becoDling a white 
elephant to us and I think ~ Honourable the Member or o n c~ ons 

will say that whatever the mIstakes that may have been committed In the 
past let us not continue those mistakes in 1:.ne future and cofltinue the 
payr;tent of these enormous deficits in connection with this particulB:r n~. 
Now, the line is proposed to be closed. We ha:ve lost these three croresof 
rupees in perpetuity. In this connection I' shOuld like ~ ask what ~ the 
Hflilway DepArtment b:en doing? .They have got a Direct?" of. Railway 
Audit, a Direetor of Fmance, It Dlre{'tor of Accounts, A. FinanCIal Com-
. ~s oner. \Vere they absolutely incompetent to tell us .... 

The JIODOurable Sir .Aadrew Olow (Member for Railways and Commu-
nicQtions): Order. order. The :nonourable Member is not justified in 
makmg u reflection on an;v o ~ e Member of this House. 
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Dr. Sir IlaudcUn Ahmad: I am not making any redection on anyone 
in persou, but I am examining: the system. 

Kr.Prelldent (The Honourable Sir Abdur Hahi.m): The Honourable 
,Member was saying 'that such and such offict:rs were incompetent. 

Dr .. ~ ZiauddiD. Ahmad: 'fhat is not what I meant. 
. . 

The Jlcmourable Sir Mdrew Olow: I understood that ,the Honourable 
Member said that the l"inancilll Commissioner was absolutely incompetent? ., 
", Dr. Sir 1ta.u4diD. Ahmad: No. I did not say that. 1 said that we have 
sot 'four very Competent officers in. the Rail"'ay Department and they' ought 
to have judged for themselves that there would be a mistake of three 
~ re  per cent. in, the estimates-that is all. Whatever conclusion 
~  draw, I do not say anything about it. I have got my own 
~ r on of ~ er s my friend may not agree-my definition of 
.... dit is that audit is an arithmetical scrutiny of rules without using com-
~on sense. Unless I coin a definition of this kind, I cannot possibly 
",xplRin tJie whole state of affairs about Kallgra Vally, Kalyan Power House. 
'Chord line, etc. The third point which I would like to make but is that 
'.you"should Dot spend more money on open line works by borrowing. 
(larry on the necessa!'y repairs and go ahem! with renewals and replace-
e ~s froIn the current revenue under that head. The railways at rresent 
.re, ,no doubt, over-capitalised and this is a point to which I wiI come 
~ ~r. 'Now I come to Depreciation Fund and tell its brief history. 

We know that when we first began our railwuys about the year 1854 or 
1H55, the depreciation fund was there und mO!lt bllsinest> con-

I P.II. c ~rns also had the depreciation flllJd. Then, wholt we dis-
covered was thllt these companies began to put in very large sums under 
ihe head of the depreciation fund and showed smaller profits by setting 
aside larger sums under this head. In those days a minimum profit of five 
per cent. was guaranteed, and, therefore, they were not concerned in show-
iing larger llrofits. The Government of India realised it and they abolished 
'tllis depreCiation fund altogether in 1875 because they thought that it WaR 

r ~  agllinst their interests. Now, when we were celebrating t.he 50th 
,8mtiversury of the 'abolition of this fund, we fouDd that just at that time it 
'was established again. Later on, this question was examined by the 
Dickinson Committee and'they made certain recommendations about tbis 
depreciation fund. TheS. $aid that the sums which should be set ~s e 
should be based upon the estimated life of the 'property and the original 
'cost less the estimated value which is to be recovered. Thev further said 
,that. when renewals a,nd replacements take place, the origin;l cost should 
be charged to the dePreciation fund and tlie balance. below or above the 
:original cost, should be debited. or uredit to the renewals account in the 

~ r e extract to be included under the main head of depredation. 
In 1986, a new change was brought about when they adopted a new basis 
and they said that the depreciation will be one-sixtieth of the capital at 
charge. When this change was made in lQS5, I made a protest that this 
wae a wrong method of calculation. J said that this method gave them 
an: .o~  which. is ~or  e~. n. ~ e  really re ~ re. After 
Gdebrating the 60th anmversary df the ab,.,Utnon"of the depteclation fund, 
'they baw since put under this head 212'5 crores, out of which 120'5 



~r o  as ~~  HO," pilUlSPBOT 01' lWLWAYS ;,8"3 

crores were spent on renewals and re oe e~ s n~ they kept in reserve 
68'05 crores. Out of this amount thoy have drawn another sum of 
30' 88 crores without any interest for purposes which are really the func-
tions of an equalization fund. 'So, we have got still in reserve under this 
head of depreciation fund a sum of 37'07 crores. I have got the figures 
of the last 16 years before me, and taking the average I,find, that we have 
been spending about 8i crores during the last 16 years from the deprecia-
tion fund on renewals and replacement!!. I ask, why put all the sum in 
one Bank and then withdraw it? 

Before I develop my argument further, I would like to quote an illustra-
tion which will be discussed with full vigour ,,!henthe Excess 'Profits Tax 
Bill' comes before the House. At present I. am giVinS r~ . e merely 
to explain the point of depreciation and the c ~ e ~ re which 
I have in my mind. Suppose a person purchaees a palro,f !lhoes for 
:Rs. 11. Afterwards, he had it re-soled alid perha{lS the upper half had 
also to be replaced on one or two occasions. each time s e~ n  Rs. 2/8 on 
it. At the end of that period, the book value of that palr of shoes came 
to Rs. 21. Now, the assessed valu," of that particlilar patr of shoes r ~ 
by lin experienced accountant was Rs. 6 only . ,ThEl question arises 
wht'ther we should charge the depreciation on Hs. 21 or on Rs. 6? Sir 
Homi Mody, representing busines!i, says: "Give him an allowance of 
depreciation on Rs.' 21, because, aftet ull, he has spent on 'that pair of 
shoes Rs. 11 plu8 Rs. 10, Rs. 21 in all. ". Mr. 'Cha,mbers representing 
Income-tll'X says: "No, you can only deduct the deprec'iatiol?-orithe 'Present 
value of the pair of shoes, that is, Rs. 6, and not the entire amount spent 
on it. " We will have a full debate on this point and I would like to know 
what the attitude of the Communications l>e'partment would be on that 
particular issue. I knpw Government would' say that the depreciat.ion 
should be allowed on Rs. 6 and not on Rs. 21. This is just the point which 
the Income-tax department wlll fight on the. floor 6f this House in con-
nection with the Excess Profits Tax Bill, and r as tax payer n~ to fisht 
with the Railway Member on the floor of the House, tods.y, b.v saying 
that he had no business to put a certain amount of money' In,' the deprecia-
tion fund which he ~ added in the same way as the buijinesslpan added 
to the price of his pair of shoeli' in the illustration ~ I have just given. 
I would like to ask some business men about this. I mav inform the 
House that my definition of a business man .~ also Il' peculiar one. A 
paCCR businessman is a person who knows how to cheat the shareholders, 
Tob the' consumers .and evade the income-tax officers. 

An HOIlOlItabl ••• mber: And what are you? 

Dr. Sir Zlauddln .Ahmad: A poor' comminer who is robbed right and left 
by everybody. I am least c~re~ !or. Now, ~  say that the depreciatjoll 
should be charged on one-slxtleth of the capItal at charge. Will vou 
c r~e a depreciation on the preI?ium which you paid to the c n e~ at 
the tlme you purchased these rallways? We all know that the premium 
that ~ paid over and above the real price ~n these railways ~e~. r
chased 1ll 1879 was about 45'18, crores .accordlllg to the present rate of 
exchange and 50·85 according to the then rate of exchange.. Why deprecia-
tion on this amount? May I ask my Honourable friends in the European 
Group, ,who are opposed to ,my, ~ s  10he ~ ons  for putting 1/60 of 
this sum 011 50-85 crores under depreciation? 
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Now, further, Railways lost in e c ~ e a sum amounting to 8'41 
cro!es.. Are you going to pay depreciation on this loss of exchange also 
which IS ~  ~ er capital at charge? I t,hink the depreciation is neces-
sary for buildmg and not as the losses which we have incurred either on 
c~o~n  of the exchange or on ~cco n  of higher premium.'" Whitt is the 
opmlon of accountants and Lusmessmen? 

Coming to other capital expenditure, we know that we have spent ~ 

. ~s ~  19'25 to 19317,Ihave not, taken up the figures for the last. nille 
-years-ollopen line works.pn open line works, there is no fresh I'evenue. 
'If IDU are going to pay interest on 118 crores also, then it reaHymeaus 
that according to the example which I have quoted, you are e~ n n  

depreciation on Rs. 21 basis and not on the assessed value that is Rs. 6. 
Therefore, if you go on adding to your capital the amount which we spend 
on open line works and then, afterwards, demand depreciation on that parti. 
cular thing, 1 think it is certainly wrong. What is necessary is to tollow 
the practice of the income· tax office. follow the practice which the Honour-
able the Finance Member is following everywhere else., Take the present 
value of the assets. You can charge depreciation on that KSBet. The 
question will then arise how to determine the prellent vKiue of the asset. 
My reply is a simple one. l"ollew the practice of every other country in 
the world. Do not set aside a big sum for depreciation fund. Abolish it 
altogether. I have got before me.:.he administration report!; of most of 
the countries of the world and I can give them to my Honourable friend, 
the Financial Commissioner, as Easter presents filled in an Easter egg. 
First is the administration report of Switzerland whIch is supposed to have 
the best managed State railway. Then there ia the report of the German 
Railways where my Honourable friend will find that any decision of the 
Government about increase in rates and fares can be appealed on merits to 
the Federal Chief Justice, Sir Maurice Gwyer, and he can listen to appeals 
against the Government on the rise in rates and fares. Then, there is 
the administration report of French Hailways. There he will find that 
whenever the question of rise in rates and fares arises, it. is always sent 
to the superior council of Railways consisting of sixty members. Their 
decision is always taken into consideration before any attempt is made to 
raise the rates. ' 

Then, I have the administration report of ih6 Cenadian National system 
of railways in which you will probably find that the rates Knd fares should 
be determined by commercial interests commission., e~e  ~s , e~  .. port 
of South Africa where there is Ii definite rule that you have to chlirge 
only so much as you require. You are not expected to make uny pJ.·ofit 
from crimination. 

.. Prel14lDt (The Honourable Sir Abdur Rabirnh: TlJe Honourable 
Member can resume his speech after Lunch. . ., I. 

The Assembly then adjourned for ~c  till Ha.lf . ~s . Two of the 
Clock. 
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The Assembly re-assembled after Lunch at Half Past Two of the Clock. 
Mr. PresiiJent (The Honourable Sir Abdur Rahim) in the Chair. 

Dr. Sir ZlauddJD Ahmad: Sir, before we rose tor Lunch, I was saying 
that the method of calculating the depreciation fund in our railways is 
against the practice of every other country in the world, and I was going to 
present to my Honourable friend, Mr. Staig, an Easter present; wrapped up 
in an Easter egg in the Administration Reports of RlI.ilways in various 
countries, and I was also drawing attention to some aspects of these reports 
,which might help us in future. I was discUssing line' '"&mth Africtm ad-
ministration Report where they have got 8 very salutary practice of charg-· 
. ing as much rates and fares as the expenses would justify, and not to make-
any money out, of transport. Then in the Adlni'nistration Report of 
Australia I find a salutary system  about the system of ~ e s. It is 
not attended to by any railway officer but it is referred to a panel 
consisting of five representatives of the railwaymen. five representatives of 
the employees and a police magistrat'" The system of depreciation we 
are f(lllowing is a peculiar one and does not exist in any other couptry. 
~e  have no depreciation fund. They debit the general working expenses 
WIth .an equinrlent of their requirements every year and they also debit a. 
certmn amount for the improvement of general conditions if the funds 
permit. So they hnve not fallen into the conundrum into which we have 

e~  i.e., putting l/60th of the capital at charge. If we are going to-
be dIfferent from ot,her countries, why not go forward instead of backward. 
We have already taken the lead in breaking the traditions of other countries. 
Take the maximum and the minimum salaries. The maximum in other 
countries is not more than a hundred times the minimum but here it is. 
fin hundred times. This kind of innovation can only be advocated by 
persons who call themselves businessmen defined already. 

There it! another point to which I will refer. We have not been sup-
plied this year with a separate account of the strategic lines. The only 
thing that is given to us appears on page 7 of the budget which deRls with 
railway revenue and expenditure. I caooot find any explanation for one 
item there, and that is, why is interest charged on tbe amount of loss in 
working met from the depreciation reserve fund on commercial lines. 
It really means that you are debiting the General l.\evenues by this amount 
which really is not justifiable. You should ~e taken from the GeneraL 
Revenues this amount. We have shared your losses in the past and you 
want us to pay interest on the money dra.wn from a common pool. You 
say you borrowed iOme money from the cepreciation fund, then the 
depreciation fund also had a snare of strategic lines as well. For several 
hours I tried to understand this without s ~ss. 80 I hope-the Financial 
Commissioner will explain this point and it will then be for the Public 
Accounts Committee to consider whether it is desirable or not and whetller 
this' amount of 67 lakhs and 89 thousand debited under this head cannot. 
be brought back to the general revenuee. 

To summarise, I really want a greate.r scrutiny of the c ~  expendi-
ture than the scrutiny that we have exerCIsed in the past and which has not 
proved to be effective. In spite of the high opinion that I hold about 
the experts on the Railway Board I must say that they have been. very 
extravagant in their capital programme. WemuBt, therefore, have greater 
acrutiny and we must have a separate Resolution authorising them to h8'Ve 
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loans from .\lle o ~n  of India. Secondly, the ballia of. aalculation 
()f the depreciation fund is not correct. You have no authority to put large 
awns of money into the depreclation reserve fund and in that wtry cheat 
the general revenues in the same way as ~ n ~ ,m-. o . ~ the 
income-tax department by showing fictitious loases and p.eicit.s. I think 
this system of depreciation fund requires very seriQUS oo¥iderati()n. 

Mr. Pnid4a' (The Honourable Sir Abdur Rahim): The Honourable 
Member's time i. up. ., 

Dr. ., .~  A"m,,: I move this Resolution in order to draw 
. public attention to these two important defects. This is a thiDg which 
C&fPlO..' t. be ~ e  ~e o~ of this Bouse and I uk Government: to 
f sfiIf"181y COIWd8l' ~ pomts raiaed. 

~ .. ) 

'211,. ~  (The Honourable Sir Abdur Rahim)· e ~ mo...a: 

"That ~ ~  view. with alarm the poliey at the Govern..,.. of ladia in 
~~ railw.y deb&. by meeiDg, the "-called capital expaulit.are ~re ~
tin char&cter by fr.h borrowing and recommeudato thl Govlrnor ~r  m COIIDcil 
to appoint • eommitl4le o ~ n  of railway and accouot ~ ~ .. ~  ~~ 
II...,.. of the Ceat.ral Legitlatare to formulate a lOund polley for. depreciation aud 
eapital eltplllcli&.are." -

Mr. ~. ~ ~ (Bengal: Europea.n): Sir, t rnove : 
~ .... aU the word. occlll'riDa Uter the wbrd 'vi.w.' tbefoUowing be 

_bGituted: 
'with IOIDe apprahenaioD e ~ upoa Bailway fiaan_· of coatribllliou to 

the Centre OD the pl:flMU.t leale and reoommtlDd. tJtat, in view of Ua. 
recent a'mendment by Parliament to the Diltrib.ution of Reve&lIIe Qzder 
iii CcMmclJ 1986, the GoVernment of In·iia take early .• tepa w re·examiaal 
the I'MOlukoa re r~  .. ratioD of Raitway from general floancea 
adopted bl the JAPjative ~  on the Db September 1914, &lid 
to place before the A._bly .ueh amendment.. to that reeolation u &1'8 
~e r  W ,en.ure • more equitable allooation of ·.th. HIlla available .fter 
die payment .of . n~ .. t on tbe capital-a,t..charge'." 

Xr.JllMldeJat (Tbe Honourable Sir Abdur Rahim): What is your point 
of order? 

Dr. Sir Zia1ldcUD A'mad: It ia . this that this amendment is practically 
. a Re801ution, comPete by itself and it has no reference to my Re80lution. 
If sucb a practice is adopted, then every Member whose Resolution is not 
httlloted can move it as an ameu.dmentto anv Resolution which is moved. 
,My Re80lution is to COIqIider the policy of depreciation· fund and ~ .  
that is, the manner of calculation; while my friend; 'bvms . amendment, 
,.aUle8 the issue of revising the Convention of Ut24-thi OGnventiQntepa-
.l'ating . ~  Filt8Dce. !rom. General ri1lllrice. H4!J could have tabled. /I 
,&solution entirely n e e en ~  certainly i. not rele'ftrtt·to mvReso-

o~ . e _ues are eniiTe1:v difterent,' .. 

Kr. T. Ohapman-Mortimer: I submit, Sir, that our amendment is in 
order.on the ground that .it ia impoesiblereally to consider the i,mportant 
. ~ s . whieh my Honourable friend ,desires to· have examined unless 
lIOIDe such amendment at oura is .mated. 

~ 1 , .. 

JIr. ~  (Tbe¥ooouable ,sirAbdur ~  1Y0ur amendment 
t'elates to, .. dilerent .ubjeeb alf;0g4ther? ' .. 
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IIr. '1'. Ohapman-llortimer: No, Sir. Our amendment relates precisely 
to t.he same subject 8S his own. The question of railway finance is bound' 
up with the Depreciation Fund. 

. ,Dr. Sir Zi&uddln Ahmad: I never raised the whole question of rnilway 
finance. 

Mr. Prtatdent (The Honourable Sir Abdur Rahim): 'rhe Chair holds' 
that the amendment which is sought to be moved by Mr. Chapman-
~ or er is not in order. It is not rel'\vant to the motion that. has been 
moved, nor is it within the scope of that motion as laid down in Standing 
Order ~ (1). The Resolution seeks to discuss the policy of the Govern-
ment WIth respect to their borrowings for the purpose of capital expendi-
ture and their policy in respect to Depreciation }'wd, while the amend-
llIent seeks to rlAise the question of the Resolution by which the finances oi 
tht: railways were separM..ed from the general finance.w, Qnd the Chair ·find& 
it very diftioult to see what relevant'e it has to the Resolution that baa. 
been moved. It is true, as has been ,stu{'ed by Mr. Chapman-Mortimer" 
that he seeks hy bis amendment to raise the general question of the railway 
finances, but thut is not relevant to the motion that has been moved and. 
which is confined to the question of borruwing for OIlpital expenditure and 
the policy regarding the Depreciation }'lilld. The Chair, therefore, rule&. 
thut the amcudment is out of order. 

The House will now discuss the Hesolution as it hUR been moved. 

Mr. B. II. Stale (Finam:ial Commissioner; Huilways): Sir, before I 
cortHi tcithe !Uain issues raised by tile Honourable the Mover, I should like 
to mention one or two subsidiury points to which he alluded. He deiOired 
that the budgetary proposals for capital expenditure should be presented 
to the House in the form of a Resolution. In regard to this propos$l, i,' 
is perhaps only necessary for rue to remind the House that the ro o~ s  

for rapital expenditure are put before them in a separate demand in the 
budget and this is open to the critici!lm of the House in the ordinary way. 
My Honourable friend also expressed a wish that we should not wear too" 
rusy coloured spectades when examining new capital projects and he, 
particularly, alluded to the n~  Valley Hai1way. I JUay say that we 
approach the exarainutioll of new projects ill as critical an ~ e as the 
HonourableMEiri:lber could desire. We find ourselvesfreqlljently criticised 
for so doing-witness the pressure that haa been applied to us to take in 
hand the construction of the Sind·Guzerat Railway project. My Honour-
able friend alRo cast' some reflections on the adequacy of the part played 
by the Audit Departn,ent in the examination or schemes ..... 

'Dr. Sir Zi&uddln.&lun&d: On a point of order: I did not cast ~ 
reflection. I only gave my definition of audit, for which I alone am res·, 
pODsible. 

1Ir. B ••• sia1g: The Honourable Member seemed to Ple to en er ~  
t.he belief tha.t it was part of the duty of the Audit Department to eX81I!me 
new schemes. It is not a.ny part of the ~ ~  e r ~en  to conslder 
uew schemes before they are sanctioned. That is the functIon 'of the execu· 
tive in consultation with their financial advisers. My Honourable friend' 
also'drew ao'me t!om pari son between ~r policy in regard to capital e e ~
tura and' charges to Depr'l!!cia'tion Furta on the one hand MId the lDltlal 
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purchase and subsequent repairs of a pair of boots on the other. I would 
like him to study our rules regarding the allocation of .expeuditure between' 
.capital, depreciation fund and revenue. He will find them in chapter IX 
.of our State ltailways General Code. It will then be clear to him that in no 
-circumstances would the patches put on a pair of boots or even the cost 
·of new laces be charged 'either to capital or to the depreciation fund. These 
would be treated as repairs or minor additions and would be chargeable 
~re~~. , 

I shall now proceed to deal ",itb the main issues raised by'mv Honour-
able friend. In the course of the debate on the cut luotion of my Honour-
able friend frolU the European Group, the other day, regarding the control 
of capital expenditure, I explained what steps Government have taken and 
'Wera taking te. check o er c ~ s on. I also described the machinery of 
filtaneial control including the delt"gaticn of finane'ial powers to rRi'lway 
~n r ons and the naturs of the instructions issued bv us in this 
regard. It would be an improper encroachment on the time "of the House 
if I were to cover the Bameground this afternoon. There nre, however, 
ODe or two pointll that have since been raised to which I may appropriatel) 
.allude in regard to thil; ~ on of over-cl1pitalisation linn unremunerative 
expenditure. First, regarding the lotter. It is sometimes e re e ~  

.difficult to distinguish betwet:n what is remunerath,c Ilnd what is unre-
muuerative. Many. schemes for new expenditure, inl'ludillg open line 
works, show an adequate perc'entage return on the ~  either by ~  of 
.additional revenue or by the saving of expenditure already being incurred. 
1 read to the House the other day the instructions IIlrellu.y s~ e  ubout 
'schemes of this nllture as to the criteria that should be app1ied in examining 
them. There are other schemes which, however. carinot be shown to be 
directly remunerative but which may be urgently desirable in the interest 
of the travelling public or the railway administration or its employees. 
The first of these is the provision of amenities for passengers; iu rflspect of 
these, we show in a separate statement in the memorandum explanutory 
of the ~ e  each year what we have included under various cutegories. 
'These possibly unremunerative schemea also include housing for staff. In 
many projects under this head we do not ,recover in the way of rent what 
a private landlord would regard as an !l.de4Pate return on his outlay. There 
are also other facilities or amenities for stat! which we feel it. incumbent 
.on us as good employers to provide within reason-e.g., hospitals and dis· 
pensaries and educational facilities, particularly in railway colonies. There 
are still other c~ ses in which in the interest of the community as a whole 
it is undesirable for railways to refrain from meeting our sha.re of scheme.; 
undertaken to promote the',' geperal welfare; for example, 11 local body 
·embarks on a large sanitation scheme, and because there is a large railway 
popula.tion within the area concerned, asks us o. r ~c e  I If. we re s~  

the value of the scheme to all affected may be greatly ImpaIred. It IS 
·difficult to assess the return on the expenditure of the nature I have 
described, in terms of rupees. All that we have hitherto been oble to d'o 
by way of avoiding any over-capitalisation that might result frQm it is.to 
c r~e ~or improvements Rnd additions to revenue, and in 'lihis r~  

the House' has ~e  been told that we have now derided to raise the 
limit chargeable tp revenue from Hs, 2,000 toRs. 10,000. 

Sir, from certain supplementar.v questions yesterday iQ connection with 
the' Kangra Valley Railway, I gathered that there. W8ssome ~  on the 
pa.rt of at least one Honourable Member as to what· the accounting pro-
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~e re was in regard to assets that we might decide to abandon. These 
were not. J believe, written off prior to 1924, but since the introduction of 
the convention in that year, on State-managed Railways, it has been the 
rule to write down capital in respect of sueh assets by charge to the depre-
ciation fund or to revenue. 

I 110W turn, Sir, to the Depreciation Fund. The Honourable the Mover 
;gave 118 a very interesting account of its history. I shall allude to one or 
two points in this history which are particularly relevant to his general 
contention that the balance of the fund now is more than is required and 
that our contributions to it are on too generous a scale. As Honourable 
lIembers are aware, the bulanee in the fund at the end of this financial 
'year is expected to stand at 30! ('rores, excluding the debt to the fund due 
by railway revenues of prat:tically the same amount which was advanced 
from the fund to meet deficits in railway working between 1981-82 and 
1935-86. 'fhe first point of SOlne importtLnce to be noted is that when the 
fund wa,; instituted in 1924 110 provision was made for arrears of deprecia-
tion which had accrued prior to that date. The collvention of 1924 con-
templated that the railway reserve fund should undertake this liability, if 
necessary. As the House learnt from the Honourable the Communications 
Member's budget speech, that reserve, which at one stage accumulated l\ 
balance of over 18 crores, has now been depleted to the insignificant swn 
of t a' crore. We cannot, . therefore, rely at present on the Reserve Fund 
to bear any liability that it waa expected to bear by the framers of the 
convention of 1924 in respect of depreciation accrued before that date. 

Moreover, Sir, it was contemplated in 1924 that the Depreciation Fund 
would bear oll'iy the chllrge involved in replacing assets at their or n~ 

cost. The House will remember that two days ago in the debate on the 
control of capital expenditure, I alluded to a change in the rules approved in 
1936 and in4;roduced with effect from the 1st April, 1987, by which the 
whole cost of replacing an asset by a. slmilBl auet was thrown on to the 
Depreciation Fund, as a measure to check over-capitalisation. I explained 
that if the replacement of an asset costing originally Rs. 10,000 involved 
expenditure of Hs. 15,000, the whole Rs. 15,000 would now be charged to 
the Fund, and not only the Hs. 10,000 it waR intended that the fund should 
bear when it was originally created. I stated that if this measure to avoid 
over-capitalisation had been introduced in 1924, the capital now at charge 
of Railways would have been 20 crores less. From the point. of view of our 
present debate, the balance in the depreciation fund would also have been 
20 crores less, as the fund would have been debited instead of capital. The 
Railway Inquiry Committee of 1987 drew special attention to this increased 
burden on the fund. Bnd whila approving as prudent the change in alloca-
tion decided upon in 1936, pointed out that .it constituted a sound reason 
for making 110 arbitrary reduction in the rate of contribution t.o the Fund. 
Taking the view that the aC'counting change then made was undoubtedly 
sound. it might be held by a financial purist that at that time we should 
have written down capital to the extent of 20 crores by debit to the depre-
ciation fund, in which case the credit balance in the latter would.. be now 
only about ten crares. Certain other c n~es in allocation as between orai-
nury revenue expenditure and the DepreCIation Fund were made in ~  

in the interest of sound finance and with the approval of the n n~ 

Finance Committ-ee and the Public Accounts Committee. I need not detail 
them but together with the particular change I have just alluded to, their 
.estimated effect was to increase the burden on the fund by about Ii crores 
per annum. 
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A c ~ e \\'88 ~~ e in. 1935 also in ~e method of calculating t.he 1UU1ual 
contribution to the ~ . It had bithertobeen arrived at on· the basis of 
the assuwed nomial lives of ellch class of assets, 6S determined by an 
enquiry held prior to the creation of the l"und. The basis was changed in 
1985 to a flat rate oontribution of 1/00th of the capital at charge. This 
W&J> done ·us a measure of expediency to facilitate calculation and to give 
a. close "pproxi1ll8tion to the result up t.o then obtained. Actually, how-
ever, the modification resulted in a reduction of the nnnual cbptribution by 
about Ita. I crore, and not· in an increase lUI the ono r ~ M.ember 
seemed to think. 
I bu va .already 'said, Si:. that the Fund. takes ~o account of e~ ec  tion 

accrued prlor. to ~ ..  ,and It has to be readlly admltted therefore that if the 
fund ,is, to be regarded sa a measure of the accrued depreciation of all our 
.... s, the present balance is quite inadequate. If it had not been depleted 
by borrowing to meet defiuits and its balance stood at over 60 crores, it 
would stilt be inadequate when viewed 'from that. aspeet. If, however. we 
take the more praetieal point of view aud regard the fund as· a renewaTs 
fuDd, GOTernmeDt cannot agree that the fund is unduly large. even tho. 
there has been in the past a substontinl margin between contributions to 
it ·and withdraWills.· ThEl ItaU .... ay Inquiry Committee of 1937 pointed out 
iIi the light of those aspects of the history of the fund to which I hav& 
allUded, that the fund was necessarily immature and that it is an inevi-
table characteristic of such a fund· that the oontributions for many years 
must ell:ceed the outgoings if the fund is to ultimately establish itself as 
sound: The balance in the funer was then about 14 crores. The CommitteE! 
cqncluded that a normal balaDce of Hs. 80 crores would not be excessive. 
It may therefore be asked why. now that we estimate to seCure this by the 
end of this year, we are not content to stop there. There are two argu-
ments' whith suggest themselves in reply. In the first place, the Com-
mitte"! contemplated another general reserve of 50·crores and' also a prO\'i-
sion for amortisation of debt. As to th1l former, we have half a crore only 
Bnd for the latter it has hitherto been impracticable to make any provision 
at all. Until the position in these respects, therefore, is 011 a much sound£lr 
baSil, it would be highly imprudent to reduce the contribution to the one 
lIubstantial reserve fund we have. III the second place, Sir, conditions as 
we see them in regard to probable withdrawals in the years immediately 
ahead from this fund are not normal. We 'added substantially to our assets 
in the years 1924-29, and the full effect of these additions to the capital at 
charge on the depreciation fund has not yet been felt. Further, in the 
years of depression from 1930-81 fonowed by the modest revival in traffic 
of 1986-37 and 1987-38, rolling stock r-urchases were severely curtailed, 
every effort being made to meet any improvement in traffic b;v the mor& 
extensive use of existing stock. Our replacement charges on this account 
must (if in· the conditions that. obtain, we can lecure new stock to the 
extent required) be inevitably heavy. This is especially true in regard to 
loootnotlw.s· whEire purchales in rel'ent. ,"pars 'have heen r~ ce  to a mini-
mum, ,and the steady demand for which. as now elltimated, is an important 
feature in the case for the establishme.nt of their manufacture in this 
countrv. Further. we have recently had before Uf! the views of the Pacific 
Locomotive Committee in regard ~ track renewals. Aft.er examiriing the 
traek l'enewal programmes of .various railways over the ,sst ten yearll, they 
sRid ~  there had' evidently heen A ~ener  falling off inthenurilber of 
mites' of track' and tra('k cornponents renewed. that'in re n ~ rs  admi-
nistrations hud generally hesitated to propose renewals un1ess compelled t&-
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do by considerations of safety and that there. had been in. ~. ence a 
tendency . to prolong the ~ of material and to wait tor easier ~on on  
w.hich. ,unfortunately. .did not seem to bematerialiaing. Government. 
aCcept this view' and we must.in consequence anticipate heavier c~ es 
on the depreciation lund. There is one, other important general consldera· 
tion which must affect expenditure agaixist the fund in the near future. 
namely, the sUbstantial ,rise in. the ,prices of materials. This is so, well· 
known as to require no alaboratlOn; ltS effect on the revenue budget m the 
coming year isBs.92 lakhs, 

'I ~ now, Sir, stated the reasons which seem to me to justify the 
'8 .conclusion that any reduction, in our con1ribution to the fund 
. P. If. would be highly imprudent. I .axil respectfully unable to agree 
With the Honourable the'Mover's view that the present arrangement in 
regard to the depreciation fund is unfair either to the taxpayer, ec s~ 

it reduces the contribution to the general revenues or to the railway 
'administrations and their employees, because accorGing t.o the HonouJ:&ble 
the Mover it l'eacts on the operating ratio, and by increasing it unduly. 
'tends to lead to retrenchment and so ha.rdship, Any basis of contribution 
to the depreciation fund that is Ilccepttld as ~e and prudent from the 
point ·of view of railway finance ia equally wise and prudent from the point 
of view of the ownels of the.railway, the taxpayer and the railway employee. 
The Honourable Member has on one occasion gone so far as to suggest the 
abolition of the fund and the allocation from revenue each year of the sum 
·r.equired for renewals andreplacemeniis. It is common knowledge that 
'one of the primary objects of the depreoiation fund is to spread the burden 
'of renewals Bald replacements equally over a series of years. Any great 
"Variation in the cost of these from year to year-and without the fund 
great variations would be inevitable-would be equally embarrassing to the 
general Rnd railway finances aud through them to the taxpayer or the rail· 
way user, Moreover, without the fund, in a year of financial stringency 
or in a. succession of bad years there may be an undue tendency to reduce 
expendlture on renewals and replacements to the very grave detriment of 
railways. Great weight was, I believe, attached to this consideration bv 
those 'who framed ·the convention of 1924. Further, the history of raii. 
way finance within the iaBi! ten years in which the depreciation fund has 
had to bedra.wn upon to meet defioits in working, is in itself & most, 
adequate refutation of such a Pl'Opos",l, That experience cannot be. 
ignorea, For these reasons I feel that our: present practice is sound and 
that it is unnecessary to appoint a committee to examine the question of 
capital and depreciation fund expenditure and J, therefore, oppose the 
"Resolut,ion. 

• 'I' 

Mr. Muhammad Kauman (Patnl!. and Chota Nagpur cum Orissa: 
Muhammadan Rural): I must confess .at ,the outset that the Bubje6t is so 
oo . c ~e  and so, ec ~ c ~ it is really. difficult to make any 
-contrlbution to ·the dlscusslon. .J .Just want to lmpress upon the House 
-that because it is so, it is no resson why the Govermment should refuse to 
appoint a committee· whose report would probably make the situation' 
·dearer even to any taxpayer of average intellect or at least their representa. 
tives in this HOU88 and e er.e~ The simple purpose' of the Resolution 
is that the method of aocounting in' the railways h:as been more or iessa 
very complicated s~  tottlany of us and we Rre oertainly anxious to 
,und.eJ:ista.nd the real-dIfficulty' of ·the matter alid 8Jlpreciate the great' 
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vigilance or the ~  merit of the people in charge of the ftnan'ces of the 
r ~ s  if we ~re 'so, coilvinoed: You can very well imagine that uIdesi' 
thmgs are explalDed very clearly to us or to anybody else we cannot eVen 
appreCiate the real difficulty, if any, or the real work which the, Financial 
Commissioner nas been doing. I understood him well when he 1Ipdke 
regarding the purchase policy in respect of rolling stocks. I appreciate the: 
fact that it has been' restricted and that more use Qas been found for the 
present stock each year. That is something which we certainly welcome, 
but regarding the policy of piling up the depreciatiori fund I mu. confess 
my inability, my own ignorance in understanding the method of accounting 
which is only adopted in Indian Railways and in t·he accounts of no other 
Railway in the world. With regard to the same. I may be wrong, I may 
not have as much intelligence, unfortunately, as the Financial Commis-
sioner has. 

B1r A.bd1lll Ballm Ghumavl (Dacca cum Mymensingh: Muhammadan 
Rural): Still you are talking. 

]lr. ]luhammad .auman: It is the duty of the Government to make 
us understand the things, and probably my Honourable friend, Sir Abdul 
Ha1im Ghuznavi, is as ignorant as anybody else in this House so fnr as 
this depreciation is concerned as he probably learnt mathematics nowhere 
In the ordinary system of accounting in companies and other organisations 
regarding depreciation, what we understand is this. Supposing a company 
has purchased a car worth Rs. 6,000 the depreciation in the first year is 
placed on 6,000 and if repairs are made in any  subsequent year, no depre-
ciationis charged after adding amounts of repairs as the expenses on re-
pairs is debited to the repairs account as expense of usual nature. From 
the example which the Honourable the Mover, Sir Ziauddin, gave, who is 
a veteran mothematician in this country, I understand he said thRt the 
method of acounting is different, it is like this. Supposing a certain stock' 
was purchB88d for Rs. 1,000 and another Rs. 200 and Rs. SOO was spent' 
on it by way of repairs, the depreciation is charged on the entire amount 
adding the original value and repairs that is on Rs. 1,500 and DO considera-
tion is paid to the present va)uationof the particular stock in estimating the 
depreciation. He described this by introducing the example of a pair of' 
shoes which was originally purchased for Rs. 11 and was valued by owners 
at Rs. 25 because Rs. 14 was spent on repairs within ten years and, 
depreciation was charged basing the calculation on Rs. 25 instead of: 
Rs. 11. 

Sir A.bdul Ballm Ghumav1: That has been completely answered. 

Mr. Muhammad Bauman: That is what I wanted to know, what-
method was followed, and whether the usual practice followed in other 
concerns was followed or whether a novel practice was being pursued in 
the Railway Department, or a particular kind of accountancy was being 
followed. 

As regards the borrowing policy I would not say anything. I am sorry 
I was not in the House when the Financial Commissioner was replying on 
that part of the subject. I do not want'to dilate on it, but I must lay 
thd we are paying about 4i per cent., .. hich is Ii per cent. over the bank 
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rate. I do not know whether avenues have been explored for ~con on 

~  t.hie."by . . ~ o n o .~ ~e~ ~ . .e in order to reduc4' the rate of 
Interest ;9f; . ~ ~ r  ~n made .to ~r n reductio.n by some such 
o e ~e ~  .o~~~ pe. con en~n .~ acoqwtancy? . For ~ese reallOnB 
t4e o~ r. e. the Mover .haa made his. suggestion that a committee 
should be ~ o e  which will go into. all the CJ.etails and lIi1uplify the 
o~e . thing and ~ the o er~ .en  and the Honourable Members so 
that we;.1ll$y apprewate the .. w()rk of the Bailway Board if they are c!oing 
the best. for 1,Is,. and they will be able I to convinoe us from the report of that 
co ~ee i that they ~  !loing ,illl in the interests of the railways and the 

~ ers  who are the $sore-holders. With these few remarks, only on 
the. prinQiple of .aPEointiD.g ~. committee I support the Resolution of my 
Hon9urable friend, Pr., SirZiauddin Ahmad. ' 

Kr.U'JQII' Aly Sb&b. (North Madras: M"hammadan): I ~ to support 
l,his Resolution. I have no doubt that a Committee  should be appointed 
to enquire into the railway accounts and other thiD'8s. 

'" • i. 

Sir, the Railways have been rightly regarded as a nationalasset.Sorue 
&8.800 crores of foreign .money hlwebeen invested in it. The ~  

Department form. the greater or o~ of our total national debt. So far 
no effort hll'S been made to provide for the funding and the gradual 
elimination of this foreign debt by means of rupee o ~s Boated in thii 
country. Interest charges are there to be paid every year. On the other 
hand, capital expenditure is being incurred., each. year put 'of further 
borrowings, usually abroad. There is no proper m!lnagetnent. both of the 
capital expenditure position 'Of the Railways and their annual earnings. 
This sort. of lops,ided system ca.nnot continue for ever. The Govern-
ment are saying that these railways have been provided for the sake of the 
oountry. f9l'the sake of business and for the sake of 80 many other things, 
but I do.not 'understand what. kind of help has been given by the railways. 
There is ne ~ en  and so many Qther :evila going on but railway. 
wdnot do any possible, help ,for the country or business or so many other, 
things. T.he Government have borrowed. several hundreds of res~ and 
they have beenoollecting hundreds of Cl'ores as rev.enue every year. 
During the last seventy years income has been coming in and o ern ~  
hAve been trying to introduce 80 many new lines, engines, factories and 
wagons and so many other things. About these, several disoussions and 
questions have been (!oing on for·a, very long'time'butlldcl ~ .. lIP to 
disculls them. The othV day the, European Group has de.t with this 
subject with 110 many facts and figures. My point is thatgoJ.d ean be 
oonverted' into ircin but il'OD cannot be converted juto gold. Then 'here is 
another thing. '!!'here is no proper budgeting ,for railways. These railway 
people have hew Bsking for supplemllntary grant. for ·so many thinga and 
the depreciation fund has been newly introduoed in India. There is no 
such thing tn E1lglan.d or anywhere in ~ world .and. Ld9-llPtlf.erstiand 
why it is introduced into India. There IS of thIS fund a sum .of Rs. ,66 
crores and 25 lakhs of which an amount of Rs. 85 crores Rre in .liquid 
resources. Well this money is lying as dead capital.. The Honourable 
Member said that this is going on as a moratolliulh. .~ ,:sIiould4his 
mbmtorll'inr be in eXistence alongside o,f the ~ reo on  Fund?' If in 
the; n~ e  'analysis ,thiS 'Depreciation. Fund has' beeD. at'riVed at· out of. 
tl'\e r ~ r e o ~n  re e ~ derived in the. or~ nner  
Iwodt4nbll fttid diffioulty in tolerating its exi .. tence .. Me 1'811wayawere 

'D2 
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linable to r pay 'their normal cOntritibtidiii 'to geneta1 revenues' ~r 'the • ~ 
Separation: n ~ n  the Depreciatii>n· Fund ~ being' operated on in 
more than 'one duration. Why does not the 'OollUl'iuJiications Meinber do 
a real' aefYiceto the country b:y' re ~  the 'top-heavy administrative ex-
penditUre 'which has becomtl notorious in this country 8I1d utilise its savings 
for very beneficent purposes. He (lan alBo do sOJXlethin'g to help the posi-
~on o  the smallet' employees; . But why s o ~ 'Country be asked to 
agree to increased rates and fares and keep quiet when' Sir Andrew Clow 
wants to fritter away its yield on his  depreciation fund, etc. %is is tlie 
kind of reply from the Government. I say that there are loopholes. 
When Federatidn comes, there will be the Statutory Railway Authoriti 
and our, facilities for discussion will be reduced. This sort' of' question 
should now be decided for the sake of the businessmen. This sort of agi-
t&tion has been going. on for a long time and I want -Q o6nimittee to be 
appointed to' go into this. I support this motion. ',. 

Kr."T. Cha.pman-lIortlmer: My Honourable friend, the Mover of this 
motion,has made 'a charge against the Government of India that in 
increasing railway debts by meeting the so-called capital expenditure of 
unremunerative character byrresh borrowing they have been doing some-
thing which is very wrong and improper. He further suggests that a 
committee should be set up to go into the whole matter. Well, after what 
the Honourable Member, the Financial Commissioner for Railways has 
said, I think it must bt clear to all' Members of this House that no ques-
tion in fact arises such as has been alleged to arise by my Honourable 
mend, tbe Mover of this motion. It. is perfectly clear from what Mr. Staig 
has said that the railways are in fact pursuing" policy of conserving their 
resources 'and not dissipating them and piling up more debts as my 
Honourable friend, the Doctor, suggests. In regard to his proposal that 
we should set up a committee to examine this whole matter, he m seeking 
there to do something through this  House, or a committee partially re-
presentative of this House, which is properly 'the function of the executive 
:rI.nd I for one and also the Members of this Group would &trongly oppose 
any proposal to take awrry from the e ec ~  responsibility that is pro-
perly theirs., ~re ore. I oppose the mdtion: 

II! Ab41ll Ballm-Olmaavt: Mr. President, I do not'want to talk on a 
'subject which I do n n ~r n  as my ~ono r e friend, Mr. ~  
has talked' and taken ·15 mmutes of our tlme. He confessed that he did 
notunaerstand it. It W8,S 8 technical' subject and it is difficult to under-
stand but still he went on talking for 15 minutes on a subject which had 
nothing to do with this Resolution. . 

lit .• 1ihImmad lfauman: I made the confession that 'I did not 
tmaeratand. 

IIr A.bdul B.&llID Q,1Luaavl: I Rm talking on. R subjeC<t ~ c  1 n ~~
stand. Now, what does this Resolution want? It. '8ays: :'T!tis . ~e ~  
view. with alarm the policy of ~. Government tlf.ln«Jiam ~re s  
railway,deota by meeting.thQ eo-called ~e r  unremunera-

~ cba,aoter by fresh borrowing" and 80 Qn. ~o .  I, q!le_iqn" ~. It. 
:is not a fact. 
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111'., ....... Ba1UDla: What is the berm? I,: 

··'),:i:..,'(; ,"1,_ 

, . Sir A'bdlll ~  'Mr. President, vou have leveral times 
~~ n .~ s~ fOr' no~ addresaing,·the.Chair ahd addressing other Mem· 
Dera.' ere~re  Tefram from'addressltlg my 'Honourable friend to whom 
I could have grven a complete reply. '. . 

~ .. ~~  (Tpe Honourable Sir Abdut: Rahim): Th"j;. ,. DO eU\lse 
for. the: Honourable ~e er not: addrewngthe Chait:_ '.,' 

'., SIr AWu1 lIalim Qhumavi: I deny this s e . ~~ :$he pol.., of 
the Government of India in inereMing railway debt •. by ee~ . the 80-
called capital expenditure of unremunerative character by fresh borrowing. 
'[ dispute that fact. 

'\,; . ~~ ~ 

An Honourable Kember: How can you dispute a fact? 

Sir i Abdul H&11m GhUlDavl: I amsur.e tiie ... ·fi6hourabll{ the'Mov€r of 
this ~s on has. rec ~  the answer' he 'has received from tae 
Honourable the Financial Commisliioner.· .  . 

An Honourable Kember: Have you? 

Sir ~  Ha11m GhulJi&vl: He liils given "a:' o ~e n er. After 
that my impression was that there would be nb further speeC'b and the 
Honourable the Mover will withdraw the Resolution but two other 
Honourable f.ri.ends of. the Muslim League Party went on talking and that 
brought Dleon,my legs: Sir, we are getting very much afraid-of our 
fl:iends .  .  .  . ;. 

AD ~ r e . .~~  "\18 YQu? 

Sir Abdul J[alim GhlWl&vi: .  .  .  . the Mem\:>er.s of the l\!usUm 
.League Partv. It· it! diffi.euilt in ,this Rouie, withe. House of about one 
hUlldreda'Ild' forty-fi'Ve Memhersof which oo~ ore ~ Ave or six ~ oo.  
to the ciommerciaJ. c.ommunity or have anythmg to do ~  commerce, and 
when one Member of th.e, Muslim League Party who was a commercial 
·magnate. 'out who haB 'n?w re ~  from rommerce and ,be is .  .  .  : 
\ 

. Sir, .~ r. ~ (Agra ~ on : ~ n ]:tural): Is 
tbe ~ r e  MetDber in or ~r  in talking about aPtu-tv, Sir? Ts he 
talliiDg o~ e i e ~n  . '. . .:' '. I • 

Xr. r~  (The' ono r~ e ~ . ~ ~  The' Honourable 
Member had better con ~ himself to the. :Resolution . 

. "S1I Abdulll-aUm Gliamavi: i am titflkirtg, air 
l' ,I '. i.rA :i-r.;ldeiit .(The Honournbl& ,84' 'Abdur' nahirh).: But the. Honouf-

able ~~ ~r .  no.~  ~  re ec ~  upon any. l'arty .. 
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Sir Abdul B&1tm. GhUDM1: I am riot 1IMddIIff) 'ildr' _eat_; .. r~ am 
making my position clear, ViII., that we want more business men to 
understand the business. One Member '01 e r . . ~ o 
was. big' business magnatE'! halt now re . e~ and bas taken .a,·new.RortfoJiq 
under the All-India Muslim League and he is now the Foreign ~cre .  

of the All-India Muslim League. He is now df'\aJing witl1 the Muslim 
Kingdoms. 

JIr. Pruid.ent (The Honourable Sir Abdur ~ 'The n~ e 
Member had better confine himself to the Resolution before the House. ~ 

8tr Abdul lI&1tm Gh1llD&vI: The difficulty istlHit the other e e ~ 
who ftre not in business do not undel'Rtand .  .  .  . (Interruptions.) 

.1 

Sir Muhammad Yamin Khan: You please make some contribution on 
the Resolution itself. 

Sir Abdul Ballm Ghumavl: The contribution that the Honourable the 
Mover made on this Resolution I have listened to with very greatitttention 
and J have also li'!tened to the answer that he hall received Rnd 1 am of 
the opinion that the Honourable the Mover should withdraw this Resolu-
tion. Sir. I oppose this Resolution. 

'!'he llollourable Sir .A.Ildrew Olow: Sir, the matter has ~en so fully 
dealt with and 80 lucidly dealt with by my Honpurable friend,the Finan-
cial Commissioner, that there is very little that I nt!ed add. In fact, if 
Mr. Nauman had been in the House when Mr. St&lg was speaking, he 
would have found an answer to the question that he hilS raised, the 
answer being that Sir Ziauddin Ahmad's analogy regarding thE!' boots 
and his suggestion that if small repairs are made they are always added 
to the capital cost at charge were erroneous. Mr. Nauman suggested 
that a Committee would have the great advantage of m/Uting ··'fina1ll.cial 
questions intelligible. Well, I have, not being a financier, studied finan-
cial questions for many years and I do not 1hink that there is any royal 
road to their understanding without I/o great deal of hard work_ I would 
not profess to be an expert by any means and there are a great many 
things, when financier8 get talking about them, that I am afraid I do not 
tind 8irnple to undertltand; but I do not think that. the addition of QIne 
more Committee would make everything lucid and plain. We have of 
course the Public Accounts Committee, which has done fine services to 
us in the past and out of which some of the reforms that. Mr. Staig 
mentioned have come. I wish I could suggest to Mr. NaUD'lan that he 
should wait for Sir Ziauddin Ahmad's book when everything would be 
plain. but I am a litt.le sceptical whet.her even that will make the whole 
matter lucid. I gathered this morning that we were to be deprived, of a 
paragraph which would otherwise have been included in that and J 
hope sincerely it is the paragraph about the boots. 

Then, I think, Mr. Nauman also asked about. our rate. of interest. 
Do we pay a fixed rate of interest, or do we get the advantage of move-
ments in the money market? Well, the answer is that d'll the older 
capital, I think prior to about 1916-17, we pay a fixed rate, which is, I 
think, three and a half per celJ-t.; thereafter we pay at the average rate 
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-ofborroloFing'"'1""'8 method which e ne. ~  we ~e  ~e r ~e.  the 
interest rates go down. In fact during the Budget discussions this year 
it was made clear that we expect t{) pay less iuti:!rest next year t,han 
wehllve p!lid this year. On the other hand, of ,c;:ourae" i.f interest ,ates 
go up, We s ~ r  paying a little Illore. Mr. Umar Aly' ~ .  asked ~ 
we, had not paid off the whole' of the capital at charge? Well, Mr. 
Staig, ex.plained that we have not been able. much as we should have 
'liked it, to put n n~ aside for amortisation. but here, speakirig with-
out expert finaucial nc~  I ~o  suggest that it is not very sound 
'to payoff, I1t any rate ~ n  reasonabJy short time, Ii large sum of 
this kind. It would mean that this generation would be taking on 
itself a burden quite out of proportion to its deserts, and would be 
nttempt.ing toO hand over to its· children a big asset without any charges 
on it representing the capital, I think Sir Ziauddin Ahmad will sup-
port, me there Rnd say that that is not a. BOund financial proposition. 

Finally, Sir, I cannot support this ReJOlution for the simple reason 
that he asks me t.o view .. with alarm" our own policy, and I do not 
think that there is any cause for alarm: Allusion hus been made to the 
spending in past years when we were all a great deal younger than now 
and when the world appeared to be a great deal more hopeful than it is 
today. I do riot think we can really criticize the decisions taken in those 
years, unless we try and throw ourselves back int{) tbe atmOAphere that 
then prevniled. It was a time when most people, officials ss well as 
non-officials, hoped that we were on the eve of an enormous expansion, 
and of a period of great prosperity, and it was then that these heavy 
additions were made t.o t,be capit.al at charge em the Railws,vB. Nor would 
I I'luggest that those additions will not to 1\ large erlent bring in a retum; 
ill fact they are doing so already. But in the course of these large 
spendi'ngs. n o e ~ there were irrvestments which, poSBibly with 
better knowledge and certainly with later kndWledge, we should not 
have mltde. In recent years we have, herhaps as much from neoessity 
as from virtue, followed R much more conservative policy. The /lspite.l 
at charge is not growing at a rate which should cause anyone Blal'm; 
and, as Mr. Staig explained, we are taking steps t.o ensure that in the 
future, the scope of the additiol!s will be even smaller. I believe that 
for the ]QSt five yea!'s ~ e additions to the capital at charge amount to 
about 10·3 crores. and that, as the House will recollect, includes. the 
purchase of at least three small Railways. I submit that in our pre-
sent policy, which is largely constrained by circumstances, there is at 
least no cause for alarm, There might be a little despondenc.y at the 
world situation but not at our financial arrangements. 

Dr. air mauddtD A.hmad: Sir, I 1'ai,ed one or two points in my original 
speech and I had been waiting t.o ~r Bome reply. The very important 
question that I raised was that the depreciation fund of the kind we 
have in India does not exist in 8JlY other country: 

The Honourable 8Ir Andrew enow: I am sorry I did not mention 
that point. Of course, I did not expect that point to be explained. I 
have not got the figures with me but J believe the Honourable Member 
:is incorrect . 

.Dr. 81r .maud_ ,.,.&4: IJ1 which otJ1er country does it exist? 
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The Baaourable 81r Andrew Olow:There ar& cil&preciation, mnd., elae. 
where. 

Dr' •• Zlau4dilJ, .Ahmad: In India, of course. .1 have got the statis-
tiCB of all those before me and 1 can make a preBent of them to my H()n-
ourablefriend: The book is called Statistiques Internationale deBclemihB 
de Fer, where they ~ e separ!1oted the expenditure under the heading of 
the ;JuperviBion, traction.' maintenance of track. etc., There we find' that 
there is no column for the depreciation fund. I pointed' out in my 
opening speech that 80 far as 'India IS concerned, they ~re compelled to 
put this depreciation under the 'M;iscelIaneous account' and raised it, to 
25 per cent., So, if it had existed in any other country OesideB India, 
then :the "'Miscellaneous flccount" here wouM also have  heen raised' to 
this level. The Honourable Member for Communications said' tliat there 
are other countries where depreciations Are put in a separate column as we 
-do in this country. MRY I ask him to produce administration'reports in 
support of his oontentic,n and then I will ('orrect my hook with apology. 
1 am presenting Easter gifts. Will he give me Hie reports lie mentioned" 
as Easter present. 

Then, with regard to the point raiBed by my Honourable c en ~ Sir 
Abnut Halim Ghuznavi, I would like to quote a paragraph-from the report 
pf the Ret.renchmtlnt Committee of 1981. In paragraph 1I9 tiliey said: 

"The total expenditure on new construction from 1924-25 to 1930-31 i8 over 42' 
crores. and it is the interest charges on this capital and on the capital sum on Open. 
Line ~ which amountll io over 105 crOl"eS in the same period (exclusive of 15-
Q1'Orea for the purcha8e of existing linell) which have contributed to a great extent. 
to. the. c'andition in which railway. find themselves at present. We consider that 
thll ought to be a lesson to .he Railway Board for the future." 

Although it iB old ,history but the practice of setting aside 0. big amount 
. under open line workB still continues. During this period they han 
raised their oapital by 150 croreB. There iB one point to which I would 
like to draw the attention of the Honourable Member for Communi-
catiOlls, the, Financial Commissioner and the House together. It has 
been admitted on the floor of the House that the depreciation fund iB 
bei/lg utilised f01' meeting the deticits. It is being utilised as. if it was, a 
teeerve fund. 

The BODourRble Sir Andrew Olow: W ~ being, not is being. 

Dr. Sir Ziauddln Ahmad: 1 Bm not talking of the present year,' now 
because he has already provided sufficient mone;y by raising the rates. 
,and fares. But, I am talking ofUiose ~ tbeooDdit4ons were 
not so favow·able. Acoording to our Conventioll of 1924, this is the order 
in which ,lDoney ought to be paid: First, the working expenses, then, 
the depreciation fund,' then, ,the· contribution, to the general revenues 
and then comes the reserve fund. So, by shifting the reserve fund to 
the depreciation fund, you are really, .che.ating ~ e ,.eneralrev6nues. ,ThiB 
is the point which 1 brought forward in my first speech and I wish my 
"EIonQl:lrabltl friend, Mr. Chapman-Mortimer, will get up and give me an 
RnRwer to thiB r c~ r question. This is just the way n ~  buSi-
ness, men tackle this problem. They cheat their Bhareholders. they 
cheat their con'iu,mers and ~  also oheat the ~.  Oftioer., ' 
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Mr. T. OhapDWl-KoRtmer: Is it ~ r  *' .... ' Honourable 
e ~  to .~ e such charges against . no ~er ono r ~e Member? 

ID'. PrMidat_ (The Honourable Sir Abdur Rahim}: I am sure, the 
Honourable Member did not mean any pe1'l1oD.al reflection. I  ' 

Dr. Sir Ztauddln Ahmad: I take him as the personification of business 
and T take myself as the personification of the poor consumer. I wish to 
have It clelM' a'l\swer tothip. question: By' shifting ·the responsibility and 
the ~c ons of the reserve fund to the depreciation fund,they evade 
the payment to the general revenues of the'6Qui'rtt;'.' ThiS' is thei kind of 
thinR to which every Financial Commissioner. as the telWesenta.tive of-
the Finance Department, as the representative of, the taxpayer of the 
,country a.ndas the representative of tbe people of 1Mi&, ought to say,: 
"No, the obligation to the general revenues, is first amI' aay kind of" 
apprupriat,jon to the re!!erve fund comes afterwards." 

Then, Sir.' I would like to mention another point. In e1:'ery couatr.v 
there is a separate item for the avoidance of debt and we' hllrVe got this. 
item ill our general finance also. So, why don't you also open another 
,<'olun/O under the head 'Avoidance of debt'? You cannot debltall the· 
10sseR like the dismantling of the KnngraValley and similar other itenw 
under the head of depreC'intion fund under any scheme of accountancy. 
They OlIght to be debit,eo under the hea4 known as pavmentof debt 
-avoidance of debt. '. 

Now. Sir, my Honourable friend quoted the autboJ;ity of ~e  Wedg-
wood Committee'R report. I do not want to cr c ~e the Wedgwood 
Committee's report but so much I must say that it took only one-sided 
evidence. l offered myself to give evidepce ,but. they f did opt invit.e, me. 
They said they had no time to listen to me. ~ e o~ ee oo  

evidence only from the railway people and r!2fQsed to take evidence ·of 
those who did not see eye to eye with ~  in cetl;ain matters, o~ 01;1 

earth can we rely on the report of that Committee? Iqo not want to gl) 
further .• The report has already been expressed, on. the. floor of. thi, 
House. , , 

, There was some amusing remark made by my Honouraple fcleUd, the 
. Communica.tions Member, about my book. but I can I7ossure. him tba.t a,s.. 
'soon as'.it is ready, he will have the first copy. . 

The Honourable SIr re~ mow: Thank you. 

Dr. Sir Zlanddtn Ahmad: As r sa.id befc;>re, 'tne object of my Resolu-· 
tion was reallv to draw thE' attention of the Government ~  of the ~c  

to this ,state '0£ affairs. Matters of this kind c~n o  ~e. dispose4 of ill a 
day ~  I .qope the,y will consider. this 9.uestion seriously und take p:oper 
action when the swtli.ble opportumty nrLSes. But. my Hopoura.ble tnend, 
the Financial CommiAsioner, did not mention that particular item regard-
.ing tl;l.e filtrategic lines. ' ~  was unfair, ro ~  he will. explain it to 
. the Public· Accounts CommIttee when the matter goes ,there, as we are· 
bound, to di'scuss tJ::tis quesj.:ion" o~ the ~oor of, the House when the repcirt, 
. of the, :J;>ublic . rco . s~ ee . oomes to us. \', : I 
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r. r . ~  'C' t" I';::; 'r ,M 
As I said e or~  I dM not move this Resolution in order to obtaiB'the 

vote of the House. I simply wanted to draw the attention of the Gov-
ernment to eertainpoiDts on which I was feeling so . ro ~ l"beg 
leave of the Houle to' 'II'ithdraw the Resolution. 
The Resolution was, by leave of the Assembly, withdrawn. 

! 

Rll180LUTION BE PICTURE GALLERY FOR NE,W DELID. 

Sir XuJaammld Yamin Kh&D (Agra Division: MuhaJIllDlldan Rural); 
:Sir, I beg to move: ' 

"ThAt tbil AlI8embly recommends to the Governor General in Council ~  he ~  
b. pleased to tlke immediate e ~ to build a house as Picture Gallery in New Delhi 
;,aadpat in it pidturel of Indian Art." 

Sir, tibis Resolution of mine is one of a series of Hesolutions which 
~ had tabled o~ the purpose of making improvements to New Delhi which 
IS now the CapItal of India and which, bv a recent decision of the Govern-
ment .to curtail the size of the exodus 'to Simla. is becoming more' Qnd 
.more Important a town. Up to 18'!t vear New Delhi used to be a sort of 
'Winter residence of certain classes of p'eople und at the approaCh of ,mnmer 
jpeople used to run away from this pl.ace. Now, New Delhi will be popu-
lated throughout the year, and when the Government have triken this 
-decision, t.hey should ~ so take steps to encourage learning and to spread 
·education. By encouraging art, in this town, education may be imparted 
in au indirect method. Picture gallery to my mind is a great asset to any 
}>ig town.. The art C?f a country can only be tleveloped if the whole art 
':18 placed' III one partIcular place. Artists hnve been poor people and they 
·could not, in the past, afford to exhibit their arts properly to the great 
-advantage of the .country. We know that India is quite rich a's far as 
artists are concerned. India has got her own art. We have got some 
rich people who have got aesthetic taste a1so. Unfortunatel.'" in many 
cases, art is dying out, and especially these rich people who CAn aftlord 
to patronise fine art, instead of doing so, go about for cheap articles which 
they probably import from outside India. I have seen in some houses a 
very fine picture, nice oilpa,inting, sometimes nice wnter-colour painting of 
·great value side by side with a cheap 'print put up on a costl:v frame. That 
'shows that some people have got BOme kind of taste for art, but still they 
'have not got it, so much developed as to distinguish between a good pil'ture 
of art and a cheap one. A thorough knowledge of art could be imparted 
by estll.blishing a Picture Gallery or 8rrRnging picture showl! annually. If 
you have an:v kind of show put up at ·the Connaught Place by certain 
artists, then the.v will bring their pictures for a short. time and they will 
collect BOrne small entrance fee. In such shows people do not take full 
advantage and they do not get their artistic tastes developed properly. But 
1f you have a Pict.ure Gallerv where the pictures can be looked into 
throughout the year and the:v' can be brought from all over India ~en 
-out,iders like Americans or people from Europe will come. and appreCIate 
-our art which owinJ,'( to ~ sco r n  elements is now dying out. If you 
.esta,blish It Picture Gallery, you will be reviving this art. We, will also find 
patrons among Indians to encourage this. ort. The prt?duce1'8 of. . e~ 
artistic pictures will be lrivenr good impetus. I sU1:lmit th,at the. ~ s s m 
Yndia esn compa.re very favourabl:v with the artists of other countries. Tn 
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Europe we find that amongst Italians 'and' the Frerich art hat! deYe10ped 
,to 80' great ~ e  ·they' can produce fiDe, w«'lts ,of .art;: :People' from other 
.countries of r~ and people from America pay fabuloua BUmS lor ~ 
~  French ~ c res. We-know ~  India 'had,s lob of ,people who 
«Iould beat, the European anasts. In India, we have plaoee like Ellora 
and, Aj'anta caves which ,are fine specimens, of the artistic .ute of India in 
o ~n. ,tiJlleB. Even, a.t the present de.., we find lOme good artiste in Delhi. 
but they are languiBohing for, want of pa.tronage., 

r ~  r cc ~ s s mostiy in ,paintiJliB 9n . or ~  water colour and 
we find, that som,e of the finest picture.e r~ c~c  of ~ Moghul families 
pnsmall ivory.. As regards flneJ.leS8, these ca.n ,¢omp_, with my other 
productions in' the world. Delhi Sne fiZ.t lIas got ita" oft originality and 
it isa pity th?'ti we donot,find in, Ind:.ian o e~ en. rich Indian hOURes-
any good Indian art pictures. If we go to rich people's houses, we find 
onl.v foreign stuff. Even in the palaces of big Maharajas whirh are built 
in ,Delhi you find only foreign pict.ures. Indian art is not finding itt! 
ro ~r . Tllace as it. ought to.. We fi.nd that Indian, St.tes like JahlUr. 
'H:vderabad and Koshmere have got great artists in those States. . If thev 
'had properl;v been encouraged, they would have 'Produced works of art of 
great value which will add to the ,wealth ofthia country. Unfortunaw.,v 
our rich people are not encouraging but rather neglecting this thing. 
Even toda..v we find that a man can r~ c.e R picture of a' rne ~er of 
a Moghul ~  6S was done 200 years o~ He can only copy 'and can 
make nothing new because there is nc market. for his work. It is the 
dut.\' of the State to afford encouragement to these people nnd add to the 
wealth of the country. Sir. a Picture Gnllery has been devised by some 
people who have formed an association of their own. I axn.,.npt,a member 
of it but, I think they have not got sufficient means and . only depend 
on the generosity of 8 few philanthropists. But such R n~ ehould 
'noil b€' left to the public. Government £.hould contribute to the expenses 
of the building ond its upkeep so that it may not only add to t,he beauty of 
this city but. invite contributions from other people in the shape of works 
'of art. Another thing is that the building should not· be a  . copy of 
Anierica btit should be entirely oriental in outlook. not a ('opY of the 
'Imperial Hotel but something original and attractive. 

[At this stage, Mr. President (The Honourable Sir Abdur Rahim) 
vacated the Chair which was .then occupied by Dr. Sir Ziauddin Ahmad. 
ODe of ~~e  ~e  . of . r~. . ' 

Sll Abiul Ba11m GJ1U1navi (Daccl;/. cum Mymensingh: Muhammadan 
Rural): If the ~~ e a copy of the Taj, will that satisfy you? 

, . ~  .uhammad JamlD Dan: The Honourable Member knows that he 
:il3 ,talking something: which he does not mean. 

Bo it should be mOdelled on 1'he buildings of Delhi and if GoveI'Il:ment 
do nott come forward and leave it to the public it will spoil the beauty 
.of the city rather than improve it. Also, the c~e Gallery .hould be 
alongside the Museum. There should be an all. India Museum and also 
a library, for the ,IPurpOse of e c ~. There should also be a zoological 
garden' where some creatures from Sunla lJnay be brought down for the 
"benefit of those who do not want to' go up there. Theae should aU be 
,1ocated in a place where people may get the full benefit of them. I am 
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told th.ithe en~  ~ n .  .• e have here is not ro~  'patronis-
ed.· 'If ''YOU .,uoe It,·m., a·,ooroer. ·8li.d . people , are 'not 'INert· 'aware of'it. 
exiateDoe and,in an UMttracitive building I 'it is nob- ~  of 'the people. 
In an big 'town8 ~e  ~ s ~ ee  in a prominent .place in the centte 
c4 J ••• itOWll·.her8' there is easy' acce88. In· London the' British Museum 
is, hfrt.he centre M the city and tM Pietttre 'Gallery is situated in Trafalgoill" 
Square., in the heart of the city, so·that eo ~e e  the 'benefit of education 
.b;v going there. Here you locate it in B corner whillh i.B .~  ~  walk" 
'frem ~n . ~  'Place. " I ~~s  that" this Picture' Gal.l.pry, ,hould be \ 
looatl!ld m. a central plaee, Wlthm.· easY' reRch of Old and ~  Delhi. It 

~ a180 'ble' opeD.Btall bours 80 'tbat people,l'I'ho attend offices ma;v e~  
lit. If' it is 'kept open only' during 6ffice b,?urB and cl0sed _ .on hl'llidays. 
the people who '&ttendthe 'oftil'eswill not he ahle to get oDY, b'i'nentollt 
r<'f it. " ' ,. 

, 
My Resolution may present some difficulty because' I talk of "imme-

diate steps'" 'being -talren, but I do not mean that a building shoiild be 
irrimeciiately 'ePected: I only desire steps to betnken for putting this. 
scheme into operation: I 'know the present war situation and financial 

e e~ prevent Government from undertakmg any building operations 
on '& large sca.le in New Delhi. but if they agree with the princi\>le under-
'lymg ~ s Resolution and will undertake to erect 11 Pirture 'Gallery .RB 80Dn; 
&s !unds' become available. I will be satisfierl. I ,rill be gilld if Govern· 
ment aCcept the proposition and agree to n~  mone.': fnr it at a future date, 
Sir,' I ;move. . 

111'. Oh&lrman (Dr. Sir Ziaudd41 Ahmad): Resolution m9Yed. . ' 

'. "I'hat. thia ASMemLly J:ecoltlmend. to e o~ er or General ill Council that he m..,. 
~c e .e  ,to ~ immedillte steps t.u hudd a bouile as Picture Gallery in New. Delhi 
• aD . put.. ~ it pictures of Indian .·\1-t." .-

lIlr. ~  ltavalral (Sind: Non-Muhammadan r . ~ Sir, ~e 
Resolution wants the immediate building of a Picture GaUer, 

41'.11. in New Delhi. I supp.ort it from the artistic point of view. If 
he wants it from the point of "iew of a lover of beauty. a  . shonki', I have 
every sympathy with him. Art in any ditection should be encorn'aged. 
India'is very rich in this ancient art and people from all parts of the world 
come' and admire and purchase pieces at; exorbitant .prices. I have Aeen 
Shldhi merchants ~ n  large r~ s o ~  ~~s n ~ er  ~o n r e~. 
They show ,these p1ctures to Amer1can tourlats In ~  and: Port Sald 
and get ver:V 'good' prices fgr them. 'From another point of view also. 
these. ,are. ~c en  artil snd they I1how o~ . Ip,dia ~ .~ r~c  ~ ~~ ec~ and 
"educiition in the old: days and I w()uld support the ltesolu,ti6n:' ''Buttram 
tbe economic point of view. my Honourable friend 'has 'himself givell 
away hisC&se::, he has withdrawn his demand for, the immediate n~ 

of the gallery. At thill moment when we see 80 muchunemplo:vment all 
ll'Ot\Ud and Excess ·Profits Bills being imposed on ,\1s, I Bay "'Why not 
wait 1". loan' assure; my ftiend that the Government will, help him in 
:tbis project when they .have, rooney:. .Just as in· tbe westero countries. 
we ought, t() ba'Y.El-Picture Galleries. But thisU! Dot the time;· I o~ c  
eer n ~ request, t,he Government to bear in ~n e neeeuity of. ~ 
thi!{ Picture Gallery espeoially, at ,the capital ~.  , I ". i 
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My Hdnourable 'friend said something aboUt the emdg:' WSimia -being 
ourtailed &nd perhaps he' was then thinking of the live Picture Galleries on 
the·Ma.ll iii Binda. and he wants some sucb galleries here also. 
'J •. : .".' - 'j • 

Mr. LaJo!!ud Bavalral: .You may, call it anything you like; when I was 
going to the Pusa Agricultural Institute I found on the way a board called 
"The Lovers' Lane". If that is what my Honourable friend wanta, 
there a.r.e already live pictures in Connaught  Place in the evenings. Sir. 
1 would request the Honourable Member to wait 88 t·his is not the time 
lor re~s n  the Resolution. 

Sir Abdul BaJIm QhUDIVS: Mr. Chairman, may I inIorm my Honour-
able friend behind me at once that I am opposing this Resolution? After 
you. Sir, moved this morning that e~  important Resolution-and we 
had to give very serious considerB'tion to it,....it ..... as ~ a grea.t 'pleasure 
that we had recreation after the morning· find after the one hour t;hat was 
spent this afternoon over your Resolution. Sir Muhammad Yamin Khan 
wants a building for a Picture e~  in Delhi, the Carpital of India, find 
then he described the arts of India and how they are not. preserved by the 
Indian States in their temporary residences in Delhi, quite forgetting 
that the:v preserve all their arts in their own States, in their palaces. He 
reaH:v wants a Picture Gallery or an institution which is known in Paris 
8S the Hall of all Nations. 

Sir Muhammad Yamin Khan: Has the Honourable Member !leen that? 

Sir Abdul Balim Qhuluvi: My friend has seen it, and so he knows 
all about it. 

Mr. Lalchand .IValral: Don't; expose ~  other. 

Sir Abdul BaJIm QIlUIDIVS: Now, why does my friend want a ~  

Not only that he wants those pictures t,o be hung on the wall, but be 
also wants a building in addition to those pictures to be bung there .. 
Then he proceeded to dascribe the kind of building he wants, the style &nd 
so on. But he realised, proceeding further with his speech, ~ this was 
not the appropriate time to ask the Government of India to spend money 
that way and, therefore, he halted and s e~ them to take immediate 
steps to build a house,. and .~e~ added that if the o ern~en  of India 
agreed to this proposal on pnnclple, then they could keep It Dack. My 
friend Baid that wherever one went in Europe one saw Picture Galleries 
and the Hall of Nations. .  .  .  . 

Sir X1Jhammad Yam.1n Khan: I did not say n n~ about the Hall 
of all Nations. .  .  . ", 

Sir Abdul KaUm ~  A Picture Gal1ery aDd a Rallo! all N 811ioos 
are t,he same thing. 

s&rdar'SaIlt sbiih' (West Punjab: Sikhs): WbOle opinion are we .to 
accept? 
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r ~  ~ .  ~ e :it to" t.he ~ o  deoide. 

o~e~  ~ ~~~ ~~  ~ ~~~ ~~ ~~~~ ~  ~~ ~ ~~ ~~~ 
my r ~n ~  means that. he wants a e~~ ~ ~~ e. o ~ .~ n  
Lady Y a.mln:Khan' 'finds t"he money.' Sir; may I'reqiieBt t'hellonoltrablethe 
Educatbn Secretary to approach Lady Ya.min Khan to place the money 
at his disposal to make. Pictule Gallery, and"we ~~ .~ ~ it. 
But please do not oonstruct' it now., Build It after the ~ r is over, 
otherwise Government will have to order for sand bags for its 'protel·tion. 

-Don't fol:get ,t,hat: the Nazi war and the Soviet Wa1', are stilt going on i 
:rjQ.n't have more bUildings, because they Will have' to be protected with 
~ ~n  bags. Of course, that will be to our interest in' Bengat 'Elir, thie. 
~  a Legislative Assembly, and not a school debating society, and I think, 
Sir, ~s s ~ of Rt}solutipn should not have been brought ;f(lrwardaeriously 
to be discusaed ~ the floor of the House. ' 

" 

Sir' 4J.lrjl Shaakar Baip. (Secretary, Department of Education .. , Health 
and La.nd&'): Mr . .chairman, the HORourable Member who has jUlt resumed 
hii' seat has, shown himself in the role of a philistine, I think, p.rhaps for 
the tiHt time in'my e:aperience. He tried to suggest that the;ttransition 
from your Resolution, Mr. Chairman; to this was a descent from ,the serious 
to the ridiculous. I have no doubt that roy friend, Sir ~ Yamin 
Khan, o~  most stoutly oppose any suoh, suggestiolil. In ,fact, the least 
that he :would be prepared to accept as a compromise 'Would be that this is 
It change from the serious to the !'Oublime. (Hear, HeBr.) And I 'Certainly 
do not propose to treat the proposal of my friend with quite the some 
degree of light-hearted facetiousness as my' friend,· Sit Abdul ~  

Ghuznavi, did; although, I confess, tl1l1t I greatly enjoyed the way in 
which he commented o.~ this Resolution, 

Sir, before the Session started I remember my office sending up t,o me 
a batch of Resolutions of which my friend hud given "nptice .. OnEhwas 
6bout the establishment of u museum, another was' about' the establishment 
of a zoological garden, a third was about the. ~s s ~~~ <if rll< r~r  
and .then there was the Resolution \\'hich figures on t.he order ,paper of the 
day. I suppose the thread connecting all these is the educative value Of 
them aU;-the educative value of a museum, the educiatlve vahie of a 
ioological garden, the educative value of u library und so On. Well. now, I 
had a rather witty Under Secretary once who, commenting ~ on  a . ro ~  

which came from the North-West ron ~r Province Government, to the 
effect that the Zoological, Q:ardell in fe.shawar should be ,continued, said 
that he, was not u believer i,n the educatlve value of oo o c . r e~  be-
cause he did not think that either monkeys or the carnivora were' calculated 
to impart to anybody education that was of any value. J o ~o  know 
whether my friend takes quite a. serious view of the educative vMue of's. 
zoological e-arden. In any case, I am sure he., will agree ~ .  ~r ~ . .~ it 
woUld' be nothmg short of a tragedy to ldcat'e 8 zoological r en ~  the 
neighbourhood of his Picture Gallery. If that happens, you'mIght &ave 
a ~~r~. qr a r~e -r0rking havoc inside ~ .. c ~ .~~~ ~ .,9at, 
conslilerlOg the very slender resources of the dhvernment, o~  I am 
sure, not be acceptable to the Finance Department •. aIiIsurning that one 
c~  .. perdrsuafde ~ n ~  e e .~ ~n  n~ ~~ .  . .~~er ~~  a 
muse m or a lC ure aery.' . .. 
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Now, Sir, before I pass on to the serious part of what, I hope i. going 
to be ~ very brief speech, I should like to tell my friend, Mr. Lalchand 
Navalrai, that while I agree with a good deal of what he Baid I dO'nOt 
agree with the suggestion that the pictures with which the ordinary pas. 
senger ~ n  through Port Said is importuned as he descends from the· 
boat could be suitably displayed either in Delhi or in any nther place in 
any public gallery. . . 

Now, Sir, as I said, to pass from not the'ridicuious, but ro~ the 
amusing to the serious, Government from ,time to time have considered 
the project of establishing in New pelhi a museum. At first the idea was. 
that it should be an ArchlBOlogical museum. Then suggestions were made· 
that throughout lndm there was no anthropological museum, and so we· 
said we should have the two together. But, at no stage, to be quite· 
candid, have we taken into aocount the possibility of having a Picture 
Gallery here. But after all,  Sir, painti.ng is one of the fine arts, and if 
we are to have a museum here, it might be worth while examining the 
possibility of. including, in our plans for a museum some place  where 
pictures could be housed. And, I am quite prepared to give the House· 
an undertaking that, when our plans for the museum ma.ture, then this; 
idea will be borne in mind. In fact, we well realise that, apart from tbe· 
pictures, very fine pictures indeed, examples, if ;vou like, of the miniature: 
paintings of the Moghuls, the paintings of the Rajput School and so on,. 
tha.t apart from tnedieval Indian painting; whether of the Rajput or the-
Islamic school, there are very vigorous schools of modern painting in 
Bengal, Bombay and other parts of India, and that if Government could 
afford the money, it would be desirable to acquire the best examples of 
these to constitute a national collection to be housed, appropria.tely enough,. 
in a suitable building in what we consider to be the national capital of' 
India, namely, Delhi. But for the financial considerations which my 
Honourable friend himself recognises the importance of, it is quite impos-· 
sible for me to give an undertaking that we would take immediat.e steps 
in that direction. I will just mention a couple of figure8 to emphasise the· 
validity of my objection. When we first took into account the cost. of a 
pureiy archll3ological museum, in 1914, the estimate was Rs. 15 lakhs. In: 
1925, when the ethnological part of· the museum was to be added, the 
estimate went up to Rs. 24 lakhs. With rising prices of building material 
and so on, it is pretty eertain that if we were to act upon the proposal for· 
immediate action to establish a museum we would be running somewhere • 
to the neighbourhood of Rs. 60 or 70 lakhs. I am quite sure that every' 
section of the House, and my Honourable friend in particular. will realise· 
that this is not the time when Government could, in reason, be expected to., 
embark upon an expenditure of this kind. I hope that the expression of 
sympathy that I have given to my Honourable friend would be sufficient 
for the day and unto the day and that he will not press his Resolution. 

Sir Kubr.mmacl Yamin ltb&n: The most entertaining of all the speech_ 
that have been: made on my Resolution W88 that of my Honourable friend, 
Sir Abdul Halim Ghuznavi.He. told the House  this morning when Mr .. 
Nauman. was speaking that people should not speak ODo. subject :which I 
they do not llnderstand. But this o.fternOOD my Honourable friend himself 
sho-wed t1i.at trom the vel"{ beginning 01 the day he has been vio!ating e~ 
ptinciple which he has latd down ~o  o ers.~e had, been talking on. aU 
eorts of subjects in which btl exhibited gross Ignorance. The ResolutlOn... 
OD wblob he rose to ~e n 'time, wai too seriou& for him to understand,. '.' . 
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. !{ Sir Mubauimad Yamin Kh&1ll. ] , 
I '. ,. '.' .  .  . 
. ~.~ .imply wound up by s. ~  that pec;>ple could not ~s n  the 
-subject, therefore, he did not want to speak on the Resolutlon. : But ,he 
'\f,!!Jlt .~ . the ~ . limit this aftemoon when h'e tried to mix up my 
~ ~o  with,the House 01 o ~o  in Paris which he had vIsited. 
Sir Abdul Balim GlLumaVl: I did not do that. , , 

. 8tr '.1ihaIDmld Yamin Dan: He said that the Picture Gallery which 
1, proposed should be put up in Delhi, and then the excui'e he gave was 
ne 'bas become too old to enjoy the pictures. I am not deten-ed by such 
kind of speeches, they do not affect me in any way. I am too old a parlia-
mentarian to be taken in by all that. Many buffooneries t have seen in 
,illite House like the one exhibited today. I had great enjoyment from his 
'speech, and because Sir Abdul HalimGhuznavi is also opposed to going 
,to Simla, for the benefit of that class, I had suggested that a musellm be 
·established'where they can have some creatures imported from Simla and 
,they may ha:ve the enjoyment of associating themselves with those crea-
ture3 to which they have been accustomed for a long time. That finishes 
the funll! part of the affair. 

I am thallkful ,to the Honourable Secretary of the Edueation Depart-
-ment for the promise that his Department will give full consideration to 
this quemcm. when the seheme for putting up a museum in Delhi comes 
up for 'consideration. He realises that it has got a grea.t educative value, 
nnd that a museum and a, Picture GaUery in New Delhi are desirable. I 
am glad that the Department, is alive to the need of spreading education 
in this town, and that they are not going to be led away by those light-
'hearted gentlemen who in spite of having lost the vigour of their youth 
still wa.nt to make the debate lively and happy as they did this afternoon. 
lam ,afraid Sir Girja Shankar Bajpai did not understand me rightly, and 
'if I have given this wrong impression I am very sorry, because I never 
meant it" that the zoological garden should be hOllsed side by side with the 
Picture Gallery. It was far from my mind to make any such suggestion. 
Whnt I said was that the Picture Gallery and the museum should be 
'located side by side and the museum and the zoological garden can be 
;-located 'as 'far apart as possible and not side by Ride. Aft,er having this 
aSSUraftCe I do not think that I should waste the time of the House any 
-more, and sol ask leave of the House to withdraw the Resolution. 

The'Resolution was, by leave of the Assembly, withdrawn. 

Ilr Iyed Bua All (Cities of the United Provinces: Muhammadan 
Urba.n): Sir, in conformity with thed.cmon of my Party, namely, the 
-Muslim League Pa.rty, I have decided not:to move this BeaolutioD*. 

·"That thia A.emblv recommends' to the Go"emor General ill OolDlCU that the 
object.ive of Hi. :U:.jelt,y'. Government being "the. achievement. by India of full 
Dominion Status, namely, Dominion 'Ita"UI of the . ~ of ~ r variety, 
~o e~ with·a e.~e o. ~. e intermediate er ~ e lhortut ~ c e . aD 
'lDlrD.edlate eameat, of HI. 1I&Je.ty'. GO\'el'nJJ!.ent'. mte1ltion. a ec ~ Bcheme be 
deviBid and acted upon with speed and vigour to do away altogether with diatinctiou 
bet.w_ Britiabera and lDdianl in the Indian army, II69J and air forae, and train 
. the latter to undertake the entire defence of their country within a bed. period." 



· RESOLUTION BE ENACTMENT OF LABOUR LEGISLATION 0iN 
CERTAIN LINES. 

...•• )'1 ....... L . .~ 

1Ir. B. A. 8&\har B •• l1&li: &Itt (West Coast and Nilgiris: M;uhaUl-
madtm) : . I .move : 

"That t.hia .Auembly recommllDda to the Goveruor General in COllDcil to . t.ake 
immediate liepi for laboor legialation providinr the follo1iv.\Qg poiata ,; 

(a) A reprll8lltaii'VI ~  workmen should Bit on the Boarda of Directors and 
Boards of Management. (if any) of all t.he public companies. . 

(6) No company should be permit.ted to declare Illore than 6 per cent. dividead 
to be diat.ributed among the abare-holderB. If the dividend falls . or~ 
from t.he bank rat.e of intereat. in. any year it aboald be treated.. " 
liability to be made good from t.he profits of the future yearl. 

(e) The surplal profit aft.er paying the working expenles._ ~ rec on  divi4eud 
to .hare-holders and other tax.. .hoald be deposited in R Benevolent 
Fund, which abould be available for the benefit of workmen, othe!: em· 
ployees, and the shareholden in specified proportion The Benevolent 
Fund should be independeut. of t.he Provident Fund, if any, and it 
ahould be administered by a Committee, which should inclade a nominee 
of t.he Government and the representat.ivea of workmen and of the Board 
of Directon. 

(tl) No perlOn connected with the management of the Company shoald 18" more 
than two t.ho_d rupees in salary and allowance wit.h the nception of 
experts who may be appointed for a .hort period. 

(e) The profit should not. be apent. on capital expenditure without the connnt 
of the Committee of Manalement of the Benevolent FaDd.·· 

In moving this Resolution, I quite realise that my Resolution seeks to 
revolutionise, I should say, the policy of the Government of India with 
regard to the industrial development of this country. My Resolution 
in fact tries to give a new direction' to the industrial policy of the Govern· 
ment of India. Hitherto, the policy of the Government of India Imd of 
this House has been to see that through adtlquate protection the industria-
list is secured a good profit. That has been the policy, I believe, for 
the last 20 or 25 years since the policy of protection was accepted by this 
House and the result has been very encouraging. There is no doubt 
about thlrli. Our industrialists under this policy of protection have been 
making good profits and it has to be admitted that the industry of the 
country is in a fair way. What I seek to do today is to bring to the notice 
of the country, through this House particularly, the need of considering 
certain other aspects of this same question. We have secured to the 
industrialists II fair percentage of the profits and I think the House will 
agree with me that the time is ripe when we must see that the other 
interests conn~c e  with industry should also have their share of our' 
attention. From many of the question. put in thi. House it has been 
made clear to the Members of the House that in certain industries the 
profits earned by the companies have been more than fair. There were 
questions particularly from you, Sir, which pointed out the ex'brbitallt profits 
that were being made by certain protected industries. Therefore, it is 
felt that the time has come when we should see that at least such hldull-
tries which are making  really big profits should be compelled-tilirt is the 
idea-to distribute a portion of that profit .  .  .  .  . 

(847 ) 



.. 
AD BOBOUIoble Kember: Sir, 'there is no quorum in the House. 

. (The bell ~ .1'UD& .• ) .. ~ .. ;J.,{"; i. t', k 

[At this stage, Mr. President (The Honourable Sir Abdur I Rhaim) re-
sumed the Chair.]' .. 

" Mr. PruId., (The Honourable Sir Abdur ~  As there is no 
quorum, the House stBDds adjourned till tomorrow. 
Before'the House adjourns, the Chair would like to re~n  the House 

that tomorrow the House will meet at five o'clock, specifically for the 
purpose of the presentation of the Budget 'by the HonoU1'8ble the Finance 
Member and, therefore, according to the con"Ven,tion which ha"S now been 
established, questions will be dispensed with tonlorrow. 

The Assembly then adjourned till Five of the Clock on Thursday, the 
29th 'February, 1940 . 

. " ~ r 
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